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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE); Sir, with your
permission, 1 beg to mo%e*:

“That the Bill to give effect to ths

financal proposals of the Central Govs
ermnment for the financial yecar 1982-8%
be taken into consideration.”
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The salient features of We main pro-
posals contained in the Finance Bill were
explatned in my Budget Speech. The do-
tails of these proposals have been spelt
out n the Explanatory Memorgndum
circitiated among hon. Members along
with the Budget papers. I will not take
the time of the House and traverse the
same ground onace again.

The Finance Bill has been before the
Hon. Members for about seven weeks.
During the general discussion on  the
Budget and  thereafter, hon. Members
made several suggestions in regard 1o
the provision in the Bill. A large num-
ber of suggestions and representations
have also been made by trade and indus-
try, the Press and others concerned. T am
deeply grateful to the hon. Members and
to all others who have given me their
considered views and have offered cons-
tructive suggestions. [ have given careful
consideration to all these suggestions and
have decided to modify some of my ori-
ginal proposals. I shall now briefly ex-
plain the principal changes that are pro-
posed to be made in the provisions of the
Bill.

The Bill contains a provision for the
exemption of the encashment benefit in
lieu of unavailed earned leave given 1o
employees when they retire. As the en-
cashment benefit given in such cases 10
Government employees is regulated by
rules framed by the Government, the Fin-
ance Bill does not contain any monelary
ceiling in respect of the amount of ex-
emption to be allowed in the case of
Government employees. However, in rela-
tion to other employees, the amount qua-
lifying for exemption is subject to "a
ceiling of Rs 25,500. This ceiling was
proposed having regard to the maximum
amount which was then payable as en-
cashmen; benefit in licu of unavailed ear-
ned leave to retiring Central Government
employees. This maximum will now be
Rs 30,000/-, after the recent increase fn
the dearncss allowance payable to Central
Governmmemt  employees. | propose ac-
cordingly to raise the monetary ceiling of
Rs. 25.500 in the Bill to Ra. 30,000.

Moved

with (he recommendation of the President.
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Under the Bill, the new provision for
exemption of the encashment benefit in
lieu of unavailed earned leave would
com ipto force from 1st April, 1982, As
such it would apply only in relation to
payments made during the financial year
1981-82 and later years. As the hon.
Members are aware, the scheme for pay-
ment of cash equivalent of unutilized
earncd lcave to retiring employecs  was

introduced by the Central Govern-
ment  in October, 1977. Central
Government employees  who receiv-
ed such payments during the financial

years 1977-78 to 1980-81 were therefore
liable to pay income-tax in respect of the
leave encashment  benefit received by
them With a view to avoiding hardship
to all retired employces, 1 propose 10

___give retrospective cffect to the new pro-

vision from the assessment ycar 1978.79,
However, since the recent increase in dear-
ness allowance Payable 1o Central Go
vernment employees has become cffcctive
only from January, 1982, I propose tc
provide that in relation to employees who
retired hefore 1st January, 1982, the
maximum amount qualifying for ex-
emption will continue to be Rs. 25,000
a; proposed under the Bill.

Indian companies and resident non-cor-
poratc  taxpayers are cntitled under the
Bill 10 an exemption of 25 per cent of
the profits derived by them from the exe-
cution of foreign coniracts underiuken
by them. Some doubts have been raised
that income derived from such foreign
projects may also be eligible for exemp-
tion under Section 80 of (he Income-
tax Act. I propose to make a provision to
clarify that no part of the consideration
received by a person for the execution of
the foreign project or the income comp-
riseg in such consideration shall qualify
for deduction under any other provisioh
of the Income-tax Act. It is further pro-
posed to clarify that this tax concession
will be available only in cases wherc the
consideration for the Project is payable
in convertible foreign exchange and the
remittance into  India upto 25 per cent
of the profits from the project & also
made I convertible foreign exchange.

Under the provisions in the Bill, 1he tax
concession in relation to profits from the

execution of foreign projects is admissible.
only if the specified conditiong are ful-:
filled by the taxpayer. One of these
conditions is that an amount cqual
to 25 percent of the profits and gains de-
rived by the taxpayer from the foreign
project should be brought by him in foreign
exchange into India within six months
from the end of the relevant accounting
year. It has been represenied that a tax-
payer may be able ftc comply with this
requirement within the gpecified period
of six months for reasong beyond his con-
trol. With a view to avoiding hardship in.
such cases, 1 propose to empower the
Commissioner of Income-tax to extend
the ime for remittaice of funds into
India in suitable cases,

In view of a variety of savings channels
which yield a higher return than fixed
deposits in commercial banks and Govern-
ment securities, it has become necessary
to provide further tax incentives to those
who invest in such deposits and securities.
i, therefore, propose to exempt ircome
uplo Rs. 2000 on such securities and
on deposits in banks of a maturity of one
year or motre. This concession will be
available in addition to those already en-
nounced in the Budget. The revenue loss
would be about Rs. 1125 crores in
1982-83,

The Bill also seeks to exempt from in-
come 1lax the inlerest rececived by mnon-
resident Indians or persons of Iadian or-
gin on notified savings certificates. The
exemnption would be available only where
the taxpayer subscribes 10 such certificates
in foreign currency or other foriegn ex-
change. The subscribers would also be
entitled to exemption from wealth tax
in respect of the value of such certificaies.

Gifts of such certificates made by the
subscribers  to their relatives in India
would also be exempt from gifi-tax,

Gifts in foreign currency or foreign eX-
change made by such persons to theit re-
latives in India would also be exempt
from gift-tax, I propose to modify the
provisions in the Bill relating 0 these
matters with a view to gecuring that
these tax concessions would be available
only where the investment or the remit-
tance by way of gift is made in conver-
tible foreign exchange,
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As the hon. Members are aware, Capital
Investment bonds are proposed to be
-exempted from wealth-tax. 1 propose to
make a provision to the effect that ihe
rexemption will be available for an assess-
ment year if the Bonds are owned by the
taxpayer from the date on which he snubs-
cribed to the Bonds or for & period of at
least six months ending with the relevant
-valuation date, whichever is shorter.

As an incentive for house building to
taxpayers who do not own a residential
house, the Finance Bill seeks o exempt
long-term capital gains arising from the
tranfer of other assets where the net consi-
deration is invested by the taxpayer in a
residential house, However, under the
provision as drafted. capital gains arising
from the transfer of a commercial pro-
perty let out on rent by the owner would
not be eligible for the proposed exemp-
tion. 1 therefore, propose to modify the
revant provision in the Bill to clarify
that long-term capital gains arising from
the transfer of any capital asset, other
than a residential house, would be eligi-
ble for the purposes of the exemption.

The other amendments relating to
direct taxes are relatively minor, such as
those of a drafting or consequential na-
ture. 1 would not take the time of the
House going over them.

In the area of indirect taxes, certan
practical difficulties and problems which
may arise out of some proposals contained
in the Budget have been brought .o my
notice. Taking these into account, 1 pro-
pose 10 modify some of the original
budget proposals, These modifications are
mainly designed to benefit small manu-
facturers of specified goods. As a part of
my original proposals Bill a provision had
been mude in the Finance Bill that the
benefit of the lowest rate of duty on
matches, namely Rs, 1.60 per gross boxes,
would be available to eligible match units
in the non-mechanised sector, subject 1o
the condition infer alia that their monthly
productipn did not exceed 15 million mat-
ches in ary financial year. 1t has been re-
presented that the enforcement of this
condition in respect of the period from
the 19th June, 1980, to the 3Ist Decem-
ber, 1981 would adversely affect a number

APRIL 22, 1982

Finagnce Bill, 1982 g20

of small units in the non-mechanised Sector
Accordingly, 1 propose to provide that the
condition will not apply during the afore-
said period. It would, however, continue
to apply with effect from the Is* January,
1982. 1 am sure that this change will mect
the needs of genuine amendment to the
Finance iBll at the appropriate time,

As a result of the changes proposed in the
Budget, non-specified articles of plastics,
which were earlier exempt from excise
duty became liable 10 basic duty at 8 per
cent and valoren. It has been urged ihat
this levy would adversely uffect a number
of manufacturers. I therefore propose 1o
fuilly exempt , non-spicified articles of
plastics which till the budget were en-
joying exemption from duty.

With a view to affording some relief
to small manufacturers of printed baxes,
who seem to have becn affected by the
Budgel measures, I propose fully cxempt
from excise duty printed boxes made of
kraft paper, mill board or straw bourd or
a combination of these. Asphalted roofing
sheets which were usey in the consiruction
or relatively cheap dwelling huts and
structures are also fully exempted from
excise duty.

In response 10 representations received
from small manulacturers against the
changes brought about in the budger, 1
propose 1o fully exempt from excise duty
smal Imanufacturers of synthetic organk
dyestuffs  whose turnover is within Rs.
2 1:2 lakhs per annum. instead of Rs, 1
lakh as proposed in the budget. | also
propose to extend the general excise duly
concession scheme applicable 1o manufac-
rurers of 70 specified commaodity groups
to smal lassmblers of cassette taps. Parls of
pens and ballpoint pens as also spectlacle
lenses falling under Item 68 of the ecxcise
tariff are being fully cxempted from ex-
cise. duty.

One of the concessions 1 had announ-
ced was apn increase in the value limnt
of footwear from Rs. 15} to Rs. 30|- per
pair for purposes nf exemption from excise
duty 1In line with the 1ibove concession,
1 also propose to rase the value limit
for exemption of parts used in the manu-
facture of foolwear from Rs. 30 per pair
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duty concession applicable to small bot-
tleys of uerated waters. In accordance with
thé revised scheme, broadly speaking,
small bottlers of aerated walers who sell
their products under their own brand or
trade names would continue to enjoy the
benefits available under the general
schems. Howcever, tnose who produce and
bottle aeraled walers umder brand or trade
names in pursuance of agreements with
the owners of such brand or trade names
would not b, eligible for the concession,
While this change was designed purely as
an an i-avoirdance measure, it has been ur-
ged that there are some small bottlers of
acruted waters in different parts of the
couniry, who produce and bottle aerated
waters bearing popular brand nszmes and
that the revised scheme would affect them
adversely. While retaining the basic stroc-
" ture of the revised scheme. 1 propose to
reduce the basic excise duly in respect of
such small bottlers from the general level
of 40 per cent ad valorem 10 20 per centl
ad valorem,.

Haon. Members may recall that 1 had
nroposcd 1o align sub-item (1) of Item 15A
of the Centrul Excise  Tariff relating to
svathetic resing and plastics with the Cus-
tams Traic Nomenclature,  This was in
the nature of rationalisation exercise. It
has been represented that the levy of 40
per cent basiv July on some goods which
would not ger classified undec Item 15A
would adversely affect certain segments of
Tindusiry. Accordingly. 1 propose to fix a
lower-concessional rate of 10 per cent ad
valo rem on chlorinated rubber, ester-gum
and dextran. Further when chlornnated
rubber, ester-gum and Nitro-Cellulose are
used in the mranufacture of paints. elc.,
falling under item 14 of the Central Excise
Traiff, the credit of the doty paid on them
m being allowed. Also, linoxyn and ester-
gum produced and usad captively in the
manufacturc of linoleum and paints, var-
nishes. elc.. are being exempled from duty,

It has been urpged that the increase in
auxiliary Jduty by five per cent ad voniorem
» on imported viscose filament yarn would
push up the cost of cheaper artsilk fab-
rica. I, therefore, proposc to withdraw this
ycrease in auxiliary duty on such yarn.

I am gratified tnat the incentive scheme
applicable to certzin specified excisable
commodities which I hud announced. in
the context of the current year  Dbeing
designated s the ‘Productivity Year’, has
been widely welcomed. However, it has
been urged thal some more commodities
should be included within the purview of
the scheme and that some  modifications
are called for in the scheme. While these
suggasiions would be kept in view when
nolifying rules in this behalf nfter the
cnactment of the Finance Bill, T would
like to inform hon. Members thal it 'Yas
been decided to include within the pur-
view of the schcme steel ingots and iron
and stee! products manufactured by mini-
sicel plants. industrial varieties of paper,
synthetic rubber,  painis,  varnishes. etc.,
and clectric bulbs

The concessions and reliefs T have just
announced in respect of indirect taxes
would result in a revenuc sacrifice of Rs.
368 crores in a full year on the Ceniral
Fxcise side and Rs. 8) lakhs on the Cus-
toms side. Notifications giving effect to
facse concessions are beinp issued today.
Copics will be laid on the Table of the.
House in due course.

Y request the hon. Members to lend
their support 1o the Finance Bill with the
modifications [ have proposed.

Sir, I move that the Finance Bill, 1982,
be 1aken into consideration,

MR, DEPUTY-SPFAKER: Muotion mav-
ed:

“That the Bill 10 give effect 10 the
financial proposals of the Central Gov-
crnment for the financial year 1982-R3,
be (aken intg consideration.”

Fifteen hours have been allotied for all
the three stages of the Fimance Bill. 1982,
If tha House agrees, we may have eleven
hours fo- General Discussion, three hours

for clause-by-clavse consideration and one
hour for the Third Reading,

MR. SOMNATH CHATTERJEE. Yaur

Party has been allotted one minute less
thas 40 minutes.



323 Finance Bill, 1982

SHRI SOMNATH CHATTERJEE
(Jadavpur): Make it a round figure.

MR DEPUTY SPEAKER: There are
Iwg Aembers to speak from your puarty.

SHRI SOMNATH CHATTERIJEE: 1f
I leave any ‘spare time,

MR. DEPUTY-SPEAKER: That isupto
you.

SHRI SOMNATH CHATTERIJEE:
Mr. Deputy-Speaker, Sir, we have reached
the final stages of this year's budget ex-
ercise and Parliament is now being asked
to sanctify, what T call, a non-event. 1T
call il a ‘non-event’ because the Budget as
was originally proposed or even with the
modifications proposed today has lost all
its relevance to the common people of

this country. the vast majority of whom
are struggling hard only to survive,
This Government came lo power with

a promise to woark, and we find that, no
doubt. they are working overtime— which
means, special  pay—in  compromising
with the economic sovereignty of  this
country. in pntting more and more bur-
dens on the common people, in giving
more and more concessions 1o the aflivent
sections and to the vesled interests, in
institutionalising corruption and in totally
scuttling the very precaricus balance of
Cetre Stale relations existing so far in
this couniry,

The Finance Bill. moved by the hon.
Finance Minister, seeks to give legislative
form and Parliament’s sanction to the so-
culled achievements as contained in their
budget proposals. What does the budget
really provide? What have they been
able 10 achieve? What we find and what
the people generally find is that it has laid
bare the economic bankruptcy of  this
Government in all its, what T call, ugly
manifestations. We have a youthful, en-
erpetic and loyal Finance. Minister. We
are happy to see him therc. But. unfortu-
nately, he has been made to hold the de-
formed child, being the progeny of the
international monectary institution and
born out of the wedlock and in the womb-
of monopoly capital and multi-nationals.

APRIL, 22, 1982
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We have been going through in vain with
the Budget speech and the Budget propo-
suls, But we do not find either any thrust
or any direction which will bring the
economy on its feet or which will bring
the people out of the morass in which they
find themseives to-day. It is marked by
drift and listlessness and this pedesirian
budget. according to us, has left the com-
mon people. the unemployed and those
below the poverty line without any moor-
ings at all. They continue to remain vic-
tims of the policies which are being ad-
opted by this Government, which, ac-
cording 1o us, are not for the hetterment
of the conditions of the common people.

On posters and during speeches in the
1980 elections it was said that on coming

bhack 1o power, this Party, if elected, would ™

tale steps to contain inflation and bring
down the prices. But now, looking at
their achievement during these 2 1|2 years,
the loss of credibility of the Government
with the people is now complete, The
ruling party which, il it functions at all,
functions not on programmes and policics
but on the jpse dirits of one individual
who is more busy in anointing the heir-
apparent than in providing jobs to the un-
emploved. They are more  busy with
cement than with food. We now find, be-
ing riven with dissensions, they are taking
recourse to gimmicks, and repressive
policies and constitutional outrages. In

the process not only we find that the eco-

nomic condition of the people in general
and the leeming millions has deteriorated
but even the democratic rights of the
people are being endangered as we find in
NSA, in FSMA and in. last but not the
least, the latest sordid attempt made (o
stall the elections in the State of West
Bengal on frivolous and false pretexts.

How is the inflalion being contained
and how are lhe people made to enjoy
the so-called benefits of the inflation that
is supposed 1o be under check? They
are fed with propagandas and statistics but
not with cheaper food, They do not get
it. When they go to the market, they do
not find the price level going down and
it seems to me nothing but a cruel joke or
a hoax to icll the people that the whole-
sale price index is going down but it is not

324
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being reflected in the comsumer price in-
dex, It se2ms that the Government has
lost all sense of proportion and fee] of
the puise of the people. That is why they
are trying to pgloat over a make-believe
sitnation based on their own siatistics and
trying to udumbrate with all their pro-
paganda machinery that, Yes, yes, this
government has achieved wonders, but the
so-called benefils are not reaching the
grassrools  level. What is the good of
saying that inflation  has reached  or
achieved a negalive trend? Even in the
Economic Survey it has been mentioned
that there is a vast difference beiween the
wholesale price index and the consumer
price index. ‘The Ministers have admitted
that they are even unable to say that there
is any co-relative reflection in the compu-
tation of the wholesale price index  and
the consumer price index. Therefore, for
whose benefit is it and who is enjoying
the benefit of it? Sir, if the claim of the
Government that there is downward trend
in the wholesale price index is correct, it
shows thul more and more profits are
made by the wholesalers and middlemen
because the benefit of the fall in the whole-
sale price is not percolating down to the
consumers.

If that is the position, then, what ia Ihe
remedy that is beiny snggested by this
Government? Does anyone find any
clear-cut policy or any effort that the
Government is going (0o adopt in these 48
to 50 pages of the budget speech which
the hon, Finance Minister was made (o
deliver the other day?

Sir, T have not been able to find that.
One would look in vain Except some bread
generalisations or some pious platitudes.
Our charge is that this this Government
has neither the courage nor the political
and administrative wiil to take necessary
steps to bring down the prices for the
consumers. By allowing private trading in
foodgrains and in essential articles and
conceeding unlimited and unjustified profits
to the  middlemen and the wholesalers.
Government can only pamper the rich
but it cannot save the poor. That is why
when the economic poticies so far follow-
e¢d have not brought any relief to the
common peoole in this couniry a large
percentage of whom are still below the

poverity line.—it is alrcady admitted—and
one would have expected from Govern-
ment some serious concern, some effective
steps being taken.

One would have expected the Govern-
ment to take the responsibility of provid-
ing food and essential necessities to the
people. Sir, we have been demanding—
the Leftist parties the leftist Governments
in West Bengal and Tripura have been
demanding—for a long time that the Cen-
tral Government who have got the where-
withal—the State Governments have not
got—should 1ake the responsibility of
supplying foodgrains and essential articles
at reasonable prices even by providing
subsidiesg for this purpose—not for export—
to the vulnerable sections of the commu-
nty through ration shops. We have been
demanding that throughout the country.
the people should be given foodgrains and
essential articles at the same rate. Let
them consider thig at least for these sec-
tions of the people. In the set up we have,
where private trade is there in foodgrains
and where the big business are making
more and more profits and where there is
greater and greater strain on the common
nreople. we do Aot find uny other method
which can be adopted by this Govern-
ment. Tn the capitalist system, in the sys-
tem. they have set up for themselves, there
Is no immediate relief to these people.
There is no response from them. We are
10ld on o<casions  that some fair price
shops are to be opened. But, there is no
effort made either to cover the entire peo-
ple or to assure the supply or to keep the
price level at a point where it is within
the reach of the common people. The
people are fed up with the statistics. Let
us not have statistice. Tet us see What 18
the effect on the people of this coun'ry.
We find that there is no chance. This
Government is being tied 1o the apron
strines of the big business and their friends
and benefactors have shown a total apathy
to the persistent demand of this proposal
which is being made. The result js that
the prices enar: the ordinary people strave
and a section of the people make e¢nor-
mous gains and profits. How long will
this svstem ro on. T do not know. There
is a limit {p the patience of the people. I
they are unable (o sez the writine on the
wall, well, it is up to them. But. it is our
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duty to point out that the people will not
accept this situation for ever or what-
ever they are trying to satisfy themselves
with.

Therefore, our demand is that the Gov-
ernment should immediately introduce a
proper and effective public distribution
system. Sir, they have jettisoned their
slogan of garibi hatag and, at the same
time, they have thrown the garibs to the
wolves. This is not the proper attitude
that saould be 1aken. Look al  the class
character of this Government. look at the
attitude which this Government has been
adopting towards the poor pecople. Take
the food for work programme. The attl-
tude of the Government is such that the
whole programme is on the verge of being
totally scuttled. They talk of the rurml
poor, but they do notL exiend any helping
hand to the State {(Rovernments to alle-
viate the sufferings of the rural masses.
According to us, and we do claim some
credit for it. the Food for Work program-
me in West Bengal, with the cooperalion
of the people had provided much oppor-
tunities for alleviating to some extent the
hardships of Lhe poor people in the rural
areas. We had provided sources of carn-
ings 10 the unemployed or under-employ-
ed people; the Food for work programme
enabled the rural unemployed or under-
employed people to have work or additio-
nal work for at least three to four months
more every year, but instead of appreciat-
ing the successful cflorts that have been
made by the State Government of West
Bengal, in implementing the programme
and coming to the help of the rural peo-
ple, we find that the Central Government
has gone to the extent of almost scuttling
this programme, which has now heen re-
designated as National Rural Employment
Programme. While renaming of the
programme, rigid ruidelines have been set
down: such procedures have been laid-
down by the Centre that during the last
two years it has become impossible to get
the work done through the Panchayata
which are the democratically elected bo-
dies. This has hindered our atirmpts to al-
Ieviale the conditions of the poor people.
The Union Government has further taken
an extraordinary decision to reduce dras-
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tically the supply of foodgrains for the
Food for Work programme, and that has
meant almost total abandoned of what
has been the most important anti-poverty
programme in the rural sector.

The other day while replying to the
debate on the Grants for Demands of the
Ministry of Food and Agricutture, Rao
Birendra Singh sacd that so far us Con-
gress (1) ruled States were concerned the
Ministry had notliced that the work of this
programme ‘nad been carricd out through
contractors and there had been lurge-scale
deviations; large scale complaints had. been
made against the contractors. But m
West Bengal it is totally different: conrrac-
tors do not implement this programme: it
is done through the Panchayats.

SHRI SONTOSH MOHAN DEV (S
char): Your own party,

SHRI SOMNATH CHATTERJEE: If
my party it in the Panchayats, how cao I
help that?

SHRI SAMAR MUKHEFRIJEF
rah): He does not want thal.

SHRI SOMNATH CHATTERJEE: The
contractors are vours, therefore. you rely
on contractors. [ rely on Panchayals;
people have voted us 1o the Panchayats. ..
tInterruptions), You rsemain with the
coniractors; you go to Jalpaigurl und speak
about the contractors during the elections

. A imterruptions).  You speak for the—
contractors and tea garden ownery during
the coming e¢lections. We are very happy
1o know that Shri Sontosh Mohun Dev,
has been assigned by his party to go amd
speak in North Beneal during the coming
eletcions. T wish him a good stay wilh
the tea garden owners at their bunglows
and good journey in their airconditioned
cars. He may nol get an audience, he
will get good food in the night . . (Infer
ruptions).

If the poor people of this country are
not to be subjected to continued poverty,
let us try to do something within our
means to help them in achieving at least
some additional work, some additional
emoluments, income and something more
to eat which they do not have for almost
six months a year. The benefits of this

(How-

1
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programme ar¢ being denied to the people
of this country particularly to the people
of West Bengal. The real objective is to
deny to the people of West Bengal the
benefits of this programme and not finding
a better alternative in the garb of National
Rural Employment Programme. 1 am
very sorry that the Central Government
has been playing politics with measures
taken to lessen the pangs of poverty and
starvation,

Now what is the modus-operandi when
1 said that (he Budget exercise has lost
its relevance. One of the things I had
in miad wav ths modus-operandi, which
was being adopted by the Central Gov-
crnment in introducing measures to raise
resonrces outside the Budget proposals.
We have seen this is a new method which
has heen adopted to give an impression
to the people, we'' there is not so much
of new impost or new levy in the Budget.
And at the <ume time if new levies by
way of excse duty are nol imposed by
your Budgetr proposals, then one can
deny a share of iha: 1o the State Gov-
ernnents.  Therefore, the procedure that
has bheen adopted now is very simple.
You try to befool the people saving no.
no. Budget impost is only for Rs 590
crores; no new indrect taxes, only a few
hundred crores for postal articles etc.
So far a¢ the other things are concerned
no new taxes are being imposed, But
what happened was that you imposed
R~ 320 crores by way of extra railway
freight and levy in December 198! and
then a further impost of Rs, 100 crores
by way of increase in postal charges
earlicr this vear  before  th:  Buodget.
Therefore, 420 crores have been accom-
modated. If that had been brought - in
the Railway Buadget or in the General
Buderer, then the people would have said
the Budget has imposed very much new
taxation, Therefore, keep (hem outside
as a sort cushioning a sort of cushion-
ing for the shock therapy that is being
adopted by the Centre,

In the process also before the Budget,
prices of commodities such as coal, steel
petroleum products and  fertilisers are
being raised by Executive Directions and
Orders, They are also kept out of the
Budget exercise, Therefore, people are
told “well these tp.i-ngs are not brought
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into the Budget™ and our Hon. Finance
with all our good wishes is getting certain
pats on his back. But he should mnot,
mistake them to be genuine praise.
There are some people who are trying to
come nearer him, because of varipus
objectives, But  this is the way the
people are being fooled. And with the
same process they are denying the share
of the resourcey to the State Govern-
ments. Under the Constitution you are
aware that the excise duties are to be
shared between the Centre and the States.
Now, the Seventh Finance Commission,
the last—the 8th one we are expecling
—fixed 40 per cent of the proceeds of
Central excise  duty to be distributed
among the State Governments, 1f that
300 crores or 200 croreg of rupees of
extra increases are brought by way of
excise Juty increases, then the State
immediately  gets proportionately 40
per cent of it. Therefore, 10 get entire
henefit of the rise in the prices for the
Centre thiy,  modus-operandi is  being
followed, 1 betieve Shri Venkatarman,
our great respected ex-Finance Minister
had cvolved this procedure ¢o that—we
have grear weakness for him. for both
the ex and the present Finance Ministers,
we have personal weakness—they try to
give an impression that they have so
much concern for the people. But this
is the real point, Therefore. the process
is very clear. Seventh  Finance Com-
mission’s  recommcendations uare scuttled,
the State Government does not get any
share, the Central Government keeps the
entire thing, the Budget is given a lop-
sideq appearance. although the real thing
is being covered by a fucade of minimal
amount of tax risc, Now, consider this
along with this, New proposals for Rs,
980 ¢rores hy wuy  of c¢xtra indirect -
taxes, Rs, 35 crores by your postal
charges increase, then Rs. 262 crores wn
nccount of new fare and freight increase
by the Railway Budget. The other
amount wag prior 10 the Budgelr, Thus
the Central Government in the name of
additional resource mobilisation has pro-
vided additional levies 10 the extent of
Rs. 1300 crores. And together with that
you have to add Rs. 1700 crores of
deficit financing. Rs, 1300 crores of new

import, then  uncovered deficit of
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Rs. 1365 crores in thig year's Budget,
plus Rs. 1700 crores of deficit financing,
which, according lo the revised estimates
for 1981-82, th. Government had under-

taken during the fiscal year 1980-81.

So, what would be the effect of this huge
quantum of uncovered deficit. and this
stiff impost and levies, on the common
people? It i3 bound to aggravate thetr
miseries, Whatever the computation
they try to make, whatever the sugar-
cout they want to put, this is the situa-
tion; and this uncovered deficit, together
with the new taxes, will not only
maintain but—we are sure, as the results
have already shown—accentuate the 1in-
fiationary tendencies, and put greater and
greater burden on the common people
by reason of price rise, coupled with
these new indirect taves.

What he hag given 1o0-day—1] do not
know what will be the effect of i1. It
seems to be very minimal. Buat if we
are concerned at all for the common
people in this country, the results have
been disastrous,

I know we have discussed on the fAoor
of this House, on more than one occasion,
what are the implications and conditionali-
tieg of the IMF loan. One may say that
we will be going over the same thing
again. But T shall be failing in my duy
if 1 don't refer to the implications of
surrendering (o the IMF once more: and
say that the fears and apprehensions that
many of us hag expressed, viz., that our
economic policies will be regnlated by the
TMF dictar and their conditionalities. have
proved fo b well justified. The budget
we find, and we have said. was an IMF—
sponsored  IMF-oriented budget. Tt has
heen now re-inforced by the recent im-
port-export policy.

You are taughing now. [f you remiuin
much Jonger as a WMinister, let us see
whether you will laugh, ultimately. Let
us see what happens (o this country
Patriotism ang wisdom are nobody's
monopoly. TLet everybody  understand
that,

The positlon is this, that on 5th April
we have seen in what way the import-
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export policy has been liberalized. We
bad said on the earlier occasion that
Government of India had promised 1o
the IMF that the import policies for
1982-83 and 1983-84 would contain
significant steps aimed at liberalizing
imports: and that has been proved by the
recenl export-import policy of Sib April.
Qur apprehension, ang we are certain
about it, ig that its effect will be disas-
trous on Indian economy. The wvolume
of Indian exports have remained stagnant
in volume terms, after 1976-77. Within
this overall stagnation, except exporls
1o the Sovier Union and the Socialist
countries, the volume of exports to the
capitalist world has actually declined in
absolute (erms between 1976-77 and the
present.

The position is this: there is recession
ung protectionism  in the pdvanced capi-
talist countries. They are not import-
ing more from us. We are not able to
export more to them: but we are giving
them concession, so that they can export
10 our country. The effect is, there will
be greater and greater imbalance in the
balance of payments position. This is
bound 10 be so. What was our apprehen-
sion? It was that ths has been done, or
was going to be done under IMF dictat
and policies. This has proved true. Let
us see what will he the position,

The full impact of the liberalization
measures adopted at the present moment
will mean an increase in  imports by
Rs. 5,000 croreq over a l.year period,
which is roughly the amount of the M}
loan itself. In other words, the foan
from [MF over a 3-year period would
go mainly 1o finance the extra imports
thrust upon the country by the IMFP—
dictated import liber.:lization  measures
over roughly the ame period,

Now, what will this country Face? It
will get into what was apprehended, ie.,
an incxorable debt trap; and this country
will bhecome the happy hunting ground
for multi-national giants who will gn
all the benefits at the expense of ow
people. Yesterday what the hon. Minis-
ter of Indusiry announced is another
example of subservience 1o the IMP
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wishes, Now there is a relaxation of the
industrial licencning policy. Big con-
cessions have been given to the big
businesses. They are going now to enter
the core sector which wag not open 10
them so far. For whose bencfit is this
going 10 happen? We am unable to 2x-
. pand our public sector. The hon. Minis-
ter. Mr. Venkataram an-—] remember his
words; if I am mistaken, he will correct
me—said that  “the public seclor will
continue 1o occupy the commanding
height of our economy”™ Are we going
10 do that. Are we proceeding towards
that? When we invite multinationals and
the big business, who ure making mure
andg mare profit with lesser and lesser
investmewt and lesser and  leser labour
force totay in (his country, they will be
having a field day. Mr Tiwari yesterday
was very happy to announce that he has
sutisfied his real mastery and nol  the
people of this country. Therefure, 1oday,
we find that this is the budpet-——as we
say that democracy is of the people, {or
the peopl® and by the people—our budgei
has becone a new type of democrucy —
we find that this is the budpet of the
IMF. bu for the people of India, un-
fortunately, this hus 10 be read by our
Finance Minister,

What ve find is that th: Finance Minis-
try or the hon. Financ~ Minister has
become a bureaucrat; the real super
Minisier is there in Washington: and he
has to, like a burcaucrat, carry out and

~=—implement the wishes of the IMF, If

you thinki it is proper, you may think
s0. bul we shall continue to expose if:
we hall continue 1o oppose it, hecause
we sincerely and seriousty feel thar thiy
is pot to the interest of the counlry.
You may sell oul the country. but we
shall not be a party to it and we <hall
continue 10 regisler our strong protest.
The position today is that concessions
and concessions have been given 1o the
big bussiness. The common people are
ut the receiving end,

Now we have heard the latest slogan
of Shranws Eva layate we are reminded
that this is the produclivity year., Now
the production is increasing. There is
more (oil, more (weat and more blood
given by the people. But the viclory is

not of the workers; the victory is of the
rich businessmen and the capitalists. I
the hon. Finance Minister is really con-
cerned (o improve the conditions of the
common people of this cowitry, if you
are not going to completely remain sub-
servient to the capitalisty and the big
monopoly capnital and the maultinationuls,
then there has to be complete orienta-
fion of the entire situation. There is
also the question of corruption in this
country it is almost instilttionaiised 1o~
day and it becomes all pervading. We
find one Chief Minister belonging to the
Ruling Party has gone on that charge.
Thers are seroius complaints and allega-
tions made even by their own party mem-
bers, by the PAC where they are in
mujority against other Chief Ministers
and against Ministers. The other day.
there was a complaint against how in
Rihar the prosecution had been with- .
drawn. etc. 1 am noi poing into details.
We have seen that a serious exposure
has come. The other dav. in an jrticle
in the fndian Express, dated 11th April,
1982—1 have not pot that much of time
lo refer to it. but 1 would request the
hon_ Finance Minister. if he thinks., that
he Jhould make his government’s posi-
tion clear or their party's poshtion clear.
b invite him to do o,

What are the (eps taken to control
blackmoney and corruption in this
country?  We know the reasons for
inaction; apparently, it is guid pro quo.
But unless strict steps are taken. this will
eat into the vitals of our country's eco-
nomy. Shall T remind once more the
hon. Minister ubout the greastitution
in this country called the ‘Sanchaita In-
vesiment™  The  hon.  Minisler  has
emphaived on saving,  He is (rying to
persuade people more and more o save;
save where, not with these shady specu-
lators not  with these shady operators
who in the name of invesiment have
cheated people of crores und crores of
rupees. Muny people have been cheated,
Ordmmary people have been cheated, on
the allurement of receiving interast at
the rale of 48 per cent, which nobodv
carrying on business lawfully or properly.
ohviously can pay  They have been per-
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suading jeople to invist with them and
not with the Postal Savings, not with the
authorisedd  savings  organisations, and
today at least more than one hundred
crores of rupces have been wasted,
diverted. Jphoned from the authorised
savings <hannel and have gone to the
shady operators. The Supreme Couit
has pass.d the gtronges! Jtrictures, The
hon. Minister knows. [ have written to
hin. [ have got his usual  polite assu-
rance of ccensideration to them., [T am
told that some meetings were held. Buw
we do not dnow whether any action was
taken. The Reserve Bunk could have in
one day taken action against  these
p:op'e. No atlempt is being made to
protect these small  depositors or for
tnving 10 ¢uch hold of the monics of
th2 rescuirces  of thase Sanchaita Tnvest-
ments.  But we do npot find any action
tuken or any move on the part of the
Government and theie is 2 total lack of
initiative on the part of the Reserve
Bank also. I would like to know Irom
th: hon. Minister whether Sanchaita In-
» -stments hive paid income-tax: whether
there have been proper assessments of
th= partners. Three  individuals  jorm-
ing a partnership with  a  capital  of
R+, 7,000 have been dealing with more
thin hundred of crores of rupess with-
out any obligation 10 anybody. and th.
income-tax authoritics are quite  happy
to allow them to go on. The Reserve
Buank has no time to lonk at these things.
And,—T would not like to nime him -
ons of your leading figures, afso in the
Sapreme Court.  he said, "I can under-
Jand wh Mo action is taken  agaanst
them by the income tay people, because,
for the obhvious reason they are deposi-
tors. But why not by the Reserve Bank
of India?" [ aid. i said. the un.wer
was very simple; they hive also deposited
money ©  Therefore, the reson is not
very difficult to find ow. T would request
the hon. Miniser, that “if vou do not
play election politics with  Sanchaita,
then (ry t» <how t(hat you are against
thi, type of activities.” There are othzr
mushroom organisations like  Sanchaita.
What stepr has the Government taken?
Whatever action the State Government
could take, it was taken, but it was found
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that the prize chit banning act, or the
chit banning act did not apply to hem
strictly !, When we took action nader
the Indian Penat Code, the High Court
has hsued an injunction order or gtay
order and no investigation could be
mude.  Some people art beyond touch
any body,

Sir, bluck money has been coafrolled
by issaing leaier boals! 1 vould Tke to
heov fiom Lhe hoa Maiste, wh..i'r he
fecor that thosr buch 0n y ir psactic
have goas Jowa Or, wil you _sig o
Hoal it wepaim?  The Jilircas: vew. 0
ho.osty wnd  Jdishuaes, has booa ob'ie-
rated now. | am not going into that now
W had discussed it. | would like 10 know,
what is the impact of these bearer bonds
on our economy, cxuept that you have
given credence. you have given revpecta-
bility, you have given a cover-up to the
business people,

Arrears of incom: tav wy this country
ay on st January 1980 were Rs. S89.65
crores, more than the amount of taxes
you have levisl by direct taxes, in this
budeet Wh * are the steps taken? It wemt
un to Ry 631 RY crores as on 31-1-194%,
Thewe are the arrewrs of income tax. when
people are made to pay more and more
tunes by renvon of raising of central ex-
cise. And. the answer o all this seems te
be & revived 20 Point Procrammet

R, DEPUYY SPFARIR: You have
evecoded 40 minuies.

CIATTIRIYG
by, We¢ had sume
hindly ev-

SHRIE SOMNATH
Some tinte had gone
discunsion in hetween, You
clude that,

Thiv 20-Puint Promramme s like a
ritualistic Manrra, (Interruptions)

He will not mind. He is gquite active
and effeziice 1o make himeelf heard at
the appropiiate time.

MR. PDI'PUTY-SPFAKLR: | am =ecing
a disappointed Satyisadhan Chakeaborly.

SHRI SATYASADHAN CHAKRA-
BORTY: No, no. I am appreciating.
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SHRI SOMNATH CHATTERIJEE: He
can make his presence felt.

AN HON. MEMBFR: A polile way of
appreciation.

AN HON. MEMBER: These are the
ways of appreciation,

SHR1I SOMNATH CHATTERJEE
There is a talk of lund ceiling laws to be
impilemented properly. | want to show
how this GGovernment practises or not what
it preaches. The West Bengal Land Re-
forms Act has been passed in 1980 or
carly 1981. But the Presidential assent has
no! heen given to it. One of the measures
of ‘he revised 20-Point Programme is
implemzniation of the land ceiling laws.
We cannot recover tands which are held
by the big people.

14.00 hr.

So far as higher production is concern-
ed. they wunt to achieve higher produc-
tion by means of repressive laws.

Since you have already given the bell
once. | will try to only indicate the points.

MR, DFPUTY-SPEAKER: Within five
minutes you can  finish.

SHRI SOMNATH CHATTERIEE: |
wou'd request the hon. Finance Minister
very carnestly that if you want India to
progress in all directions, then it is im-
possible 10 achieve real progress in India
untess you concede to the State Govern-
ments some real effective power including
cconomic power, We are today comtrolling
onc Stute or two States. AMay be, we will
be controlling more States, Bu they are in
power today in 20 States. The are shrimk-
ine and we are expamling. That is the
difference. Todny, when we advocate for
more powers for the States, we do not
advocate only for West Bengal or Tripura.
What is happening in NDC these days?

14.601 hrs. -
[Sitrs Guiswer Aumen in the Chairl

NDC has also lost ita relevance. We
find in the papers that in the NDC mee{-
ings. a competition goes on amongst the
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Congress (I) Chief Ministers who can use
more eulogy for the Prime Minister, more
laudatory words for the Prime Minisler.
Everybody can certainly do it in your
party meetings: nobody minds. But NDC
has become a sort of a rubber stamp orga-
nisation where Congress (I) Chief Minis-
ters will come as if on a pilgrimage, pay
their homage, go away and will not ralse
anything. Whatever is done is done in the
Yojna Bhavan. Here it is, accept it or get
out. This is the position. No proper dis-
cussion s there, The State Assemblies do
not formulate the State plans, Everything
will be done from here. The plumning
process has to be changed. You have 10
invo've the State Governments in it. After
all, they have to implement the State
plans., They have to formulate as well as
imp'ement. You have 1o come by their
side, stand by them. There is no India
other than the States. Yt is the federation
of the States, Therefore, unless the Stiates
progress. people in the States progress, I
do not know how can the country pro-
gress. We have been saying that there has
to be a re-thinking on the Centre-State
relations about sharing of resources. Why
are we objecting to additional excise duty
levied on exciseable goods? You are aware
that additional excise duty has to be shar-
ed umong the States according to a
Central Law of 1957 or 1958. But they are
not increasing the additioan] duties of
excise because  if they increase it, they
will have to share the whole of it amongst
the States: they cannot relain a paisa. S0,
what they are doing is that they are in-
creasing puxiliary duties of central excise.
Whi ? They do not have to share with the
Syates the auxiltary duties and special
dutties of central excise, They retain the
whole of it here. The ndditional duties will
not he increansed. As a result, what is
happening? There is ceiling on it, even on
imter-State taxes, of 4 per cent. All the¥e
are known things If ¢he hon. new Finan-
ce Minister Joes not know, T request, him
1o make a decp gtudy. We have filed a
suit in the Supreme Court. It cannot be
heard. It is taking months and months,
They took probably years in filing their
written statements  before the Supreme
Court. If these matters are properly dis-
cussed acrosg the lable and a satisfactory
solution is arrived at, who will suffer? Can
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the people of this couniry suffer
if  the  State Governments are
involved and more  1esources are
made available to them? Not only ’thcy
are not doing it, they are tryaig to put
pressure upon the State Governments to
decrease their Plan outlay, decrease their
expenditure. while the Central Govern-
ment is not called upon to reduce expendi-
ture, Since 1979-80 tili today, the budget
deficit in the Centre is to the extent of
Rs. 7,000 crores, while the cumulative
deficit over the same period of the 22 Siale
Governments is Rs. 2,500 crores. Yet. they
want the expenditure 10 be reduced by
the State Governments; but they do not
have any proposal to decrease their ex-
penditure, They want ¢he State Govern-
ments, who are responsible for implement-
ing the State Plans, to reduce the expendi-
ture. This typs of lop-sided approach,
this type of approach., will not help If
ihey think by that process they can con-
trof the S1ate Government of West Bengal,
or the Left Parties like the Marxist Com-
mtunist Party. let them have the satisfac-
tion of trying it, with or without the help
of Shri Sontosh Mohan Dev. But 1 would
tell the Central Government that by this
process, they cannot keep the people sub-
jugated, cannot make them dance to their
tunes, hecause people are becoming more
and more con cious and they will decide
for themselves.

Before concluding, T would just indica-
te that there are certain projects, which
are very very vital, not only for West
Bengal but for the entire eastern part of
the country. 1 know the heart of the
Finance Minister is in West Bengal
though, may bhe officially he is elswhere.
We are very sory that he has gone else-
where, We ¢till want him in West Ben-
gal,

MR. CHAIRMAN: Make him the
Chief Minister of West Benpal.

SHRI SOMNATH CHATTERJEE:
He may become. Hope is cternal, But
it would be a misfortune, not personully,
but because of the party he belongs to.
1 hope he will not follow hiy ilusirious
predecessor, Shri Siddhartha Shankur Ray.
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The other day a shocking news came,
that the Cevral Government is nol going
to (pare a penny for the Haldia Petro-
Chemica] Complex. Hag it happened any-
where in this country that petro-chemi-
cal complex has bheen s2t up by Siate
Government? Never. It is always in the
Central sector. When we raised here a
discussion, half-an-hour  discussion—nol
more than that—as to the Central invest-
ment in West Bengal and in the eastern
part of Endia, we were given, [ cannot say
a definite assurance but some assuranee,
of u proper consideration of the Central
patticipatioy in the joint sector, which
means Centre, the States and the financial
instilutions, to participate in the Haldia
petro-chemical complex, Bur the other day.
our new Petroleum Minister—lhey change
the Ministers too often; I do not know
whether he was aware of the assurance
given by his predecessor—he wld us that
nothng will be available. | would request
the hon. Finance Minister—even il he
gets more votes, 1 do not mind it: but let
him announce it—let him say that the
Haldia petro-chemical complex will be
brought up and the Central Government
will involve itself in i, ks il a crime that
a4 scheme, which has been approved years
back. we are try'ng to implement it for
the last five years?” We have gone to them
on numerous occasions. repeatedly old
them that it is not possible for any 5tate
Government to spend nearly  Rs. RU0
crores on setling up a petro-chemical com-
plex, please involve vyourself in it, con-
sideration be given (o the State, but
nothing has been done.

We are claiming for a ship repairing
vard for years and years. It was a ship
building yard earlier. Shri  Siddhartha
Shankar Ray once showed me the file und
said "1 wanted a ship building yard: now
they are giving a ship repairing yard. |
am in West Bengal. You are in Parlia-
ment. Please try for it.” I said I will do it.
He said * it is good you are trying for it.”
He was supposed (0 be very ncar to the
throne. But. it Seems, nothing happencd:
he could not do anything. He was more
husy setting up the Wanchoo Commis-
sion and what not. Nobody looked after
that.
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Whut about 1he electronic project?
Nothing has been done? Now the second
Hooghly bridge is almost being scuttled
for want of additional funds and the
BBJ Construction Company is being
wound up. Every time the complaint is
that funds are not available. There is not
4 single central sector invesiment in West
Bengal, The hon. Finance Minister, during
one of his usual sojourns to West Bengal
said: Why Jyou Bosu is shouting? In West
Bengal, who says we have not invested?
We have invesied In metro projects. We
make a presentation of it 1o him, let him
go and sel it up in Ahmedabad or Bom-
buy, we do not mind, We are fed up with
it. And what s the investment? Rs. 30 or
40 crores a year. As a result, it bay be-
come impossible 10 negoliate the streels
ol Calcutta and we do not know in our
life time whether we shall ever see any
train moving under this, Therefore, this
ts the only thing. He has said, “We are
giving you second Hooghly bridge’. Why
then would you say, there is no nvest-
ment in the Central sector? This is Lhe
attitude, He has o say for political rea-
sons what he can do?

Sir, with regard to sick indusiries, now
he is in the Finance Ministry.  About
Hindustan Pilkington, his Party member.
Mr. Anang Gopal Mukherjee is in trouble,
he cannot go te his comsiituency because
he has said in a spirit of euphoria when
their leader cume to power, I shall see
that Hindustan Pilkington i~ opened”, He
cannol get it done, he cannor enter his
conslituency. 1 am also pleading for him.
let him go to his constituency. We are
not siopping him. His INTUC is aiter him.
Here, people have died of starvation, they
have commitied suicide, And Hindustan
Pitkington still remains c¢losed. This com-
pany has not become sick due to any lab-
our movement or any unreasonable lab-
our demand, but of it is closed due (o the
mismanagement und misappropriation by
the Board of Directors. No step hus heen
tahen. 1 request the Finance Minister to
announce effective step so as to revive the
sick industries, and onc of them is Hin-
dustan Pilkington. We have been writing
to him abou; the Inchek Tyres, about the
Natienal Rubber and s0 on and so forth,

1 do not want to give a list today here and
now, but some proper approach hus to be
made 0 save this company.

Sir, last but not the least, what I wano-
ted lo emphusise is the role of the nation-
alised banks. It js one of our basic eco-
nomic policies as i were that nationalised
banks will huve an important role 1o play.
No¢ only we find that at least in our part
of the country there is a deliberate
aversion on the part of nationa-
fised banky 10 come 10 the aid of the
common people. and specifically when we
have tried lo reopen closed imdustries with
the efforts of the State Government and
the workers, the United Bank of India,
one of the nationalised banks—]1 muke a
distinct and dirceet charge, I have written
io the hon, Finunce Minister about it—
goes 1o the courl. The Indian Puaper Pulp
Company was opencd wila the help of the
State Government with (he qacrifice of
the workers who ure taking lesser salary
und lesser wapges, about 40 per cent wages,
arml when we got an order from the Cal-
cutta Higch Court to reopen it, then wha
happened? The United Bank of India
goes lo the cowrt, fights  against it and
says, ‘Dont’t allow rInese companies to re-
open, they should he sold as scrap so that
some big officers can make some money.
! believe our Chief Minister also spoke to
Mr. Venkalaraman when he was Finance
Miniver. and 1 wroge to him ylso.

So far a»  Fuast Bengal River Engineer-
ing Compuny lid. is  concerned. it hay
heen closed down from 1976, You will he
surprised that R, 50 lakhs were due to the
workers.  The munagentent itself has
admitted that the workers are not to be
hiamed for its (ickness. When with Rs_ 32
takhs given by the State Government of
West Benpal we purchased some of the
assets and muchinery of the company
which has been lving closed from 1976,
the United Bank of India has come io
the Supreme Court., they have filed an
application for speciat  leave, they want
that the fuctory should not he opeaed
and it should be suld ag scrap. And we
have to come on behalf of the workers to.
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fight it there. Is this the approach of the
nationalised bank? 1 wiuld like to know
from the homn. Fimance Minister: Do you
think that by this process you are helping
the people to have faith in the functioning
of the notionalised banks? I they
have any concemn” for these people,
if they feel that the nationalised bank
should be used as an instrument for de-
velopment, 1 wunt  thal  their attitude
gnould be changed. 1 request the hoa.
Finance Minister in regard to food for
work, central nvesiment in West Bengal.
1 have referred Lo, he should take positive
steps in a proper direction. 1 hope he will
not give a sterotyped reply the malter is
under consideration. | have to oppose the
Bill. Whalt he has done is the annual ri-
tual. The will not help the people 1 want
him to succeed. But he camnot succeed
with the help of LLM.F. He has to fight
I.M F. and then succeed. -

SHR! JAIDEEP SINGH (Godhra):
We are now in the penultitnate siage of
discussion on Budge:. I have been listen-
ing to many hon. speakers here and try-
ing to learn. I was amazed that my
learned friend Shri Somnath Chalterjee
chose to spenk as u novice because it
snacks of nothing but  election  propa-
ganda becawse West Bengul is poing 1o
the polls very soon.

SHRI SOMNATH CHATTERIEFE:
Let somebody from Haryana and [lima-
chal deliver a speech here.

SHRI JAIDEEP SINGH: He will

The greatest stress he Jaid was on Food
for Work., Time and again we have heard
here in this House—the Apvicelture Mia-
ister pleading that the West Bengal Govw-
erpment was 0ot submitting the accounts
hecause there was «<ome dubiows Jealing
in the food that was being sent therc, for
the obvious purpose of giving it to the
people. It was not heing done, That was
why they were not able to account tor it.
Of course, it is very important to mention

it Dbecause when Shri Semmnath, Chatlerige . .

goes back and talks at the hustings, he
will say that he pleaded the cause....

N
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SHRI SOMNATH CHATTERJEE: We
will. Let the people decide. They may °
accep! your version. They may reject our
version. Not that you go to court lo stop
un c¢lection,

SHR] JAIDEEP SINGI!i- They have
already decided and given their verdict.

SHRI SOMNATH CHATTERIEE: We
have invited them,

SHRI1 JAIDEEP SINGH: ! am surpris-
ed that such a senior Member like Shri
Somnath Chatterjee comes to this House
and mukes a speech  withosir making a
proper study of the various matters he
mentions, | have no intention of crossing
swords with him, but [ am vurprived he
said “Bengal is the only State where a
joint sector enterprise for a petro-chemical
industry wias being sought for in India™.
It is fur from the truth. 1 belong 10 a
State called Gnjarat, where such a projest
also is awaiting the approval of the Gov-
crnmend of India.

SHRI SOMNATH CHATIERIELD: 1
am sorry. He may abuse me or accuse me.
1 witid. {{nterruptions),

SHRI JAIDEEP SINGH): | am on my
legs. 1 do not yield, (Interruptions) \

SHRI SOMNATII CHATTERIFE: 1
do pot criticise,

SHRI JAIDEEP SINGH: | Ju not want
you to disturb me. (Interraptions)

MR, CHAIK AN lLer him clarify.

SHR1 SOMNATII CHATIREIGE
There is no petro-chemical complex only
in the State Sector. | have said that we
wanted in joint sector. Th:refore, I have
never suid  that, West Beogal has been
asked to set up petro-chemical sector onlv
in State seclor,

SHRI1 JAIDEEP SINGH: We_ have
asked them to set up in State sector also
in Guijarat. Is it all right?

SHRI SOMNATH CHATIRRIEE:
Keep it secret.
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SHRI JAIDEEP SINGH: There is no
need to keep it secret. Your implication
is that tLhis is being done because there is a
Communist Government in West Bengal.
It is a wrong implication. Probably, there
may be other problems of various nature
for which these things might be helil up.
I do noi lik: ¢ projec. in Gajafat wiso to
be held up. | am not insinuating that the
projct is held up because 3t is premdiced
against Gujarat. 1 am trying to prove my
point. To say that this is uot being donc
just because there is a communist govern-
ment in West Bengal, is utterly untrue.
I would not like te deal with his speech,
because, 1 think, the Mimnsier will deal
with @,

1 would agrec with him 0 an extent that
there is inflation and #t §s . serious maite:
aod it should be deult with, How the
Minister is going to deal with jt, 1 am
sure, he is going to say so. But there is
one fact which every body must take
inlo account, When steps are taken in
such a wvast country 1o 1ake certain mea-
sures which will help a lot of people all
over the country, the result would not be
yielded within a few hours or few days,
The resull would take time to come in.
The question s 1o see whether there is a
trend now w biing it back on the rail
If certain »mount of holding up of price
line tahes place, other things will naturally
follosw in th= right direction.

1 would flike 10 draw the attention of
the Minister. however, 1o a few facis. We
have called this year as Productivity Year.
Looking at the objective, 1 feel that there
are certain gaps which have to be filled in,
if we really want to achieve wha' we want,
Merely by slopan-mongering, T dJdo not
think, we are going to achieve what we
want.

In the field of industry, for example,
finance is still a big problem. There are
muany plans being drafted bur those ptans
are nol coining into being because there
are various types of <snags i ceiting
finance. T do not know how the Govarp-
ment is going to overcome these Jifficul-
ties, Bit one thing, T feel that there should
be more participation of State Govern-
ments and more participation of private

enterprises/in order to g2t mor: capacity
that we have covisaged for. Times are
changed. If something was declared as
core sector some yeurs back, there is a0
reason to continue to do so. Therefors, a
littte amount of flexibility in this purti-
cular direction, 1 think, is very necessary.
The States should also be invoived in il.
As against that, my complaint if at all
any, is this, Many of ih: projects in
which the States are prepared to partici-
pate financially or otherwise .ure lymng
unattended 10 for somc reason or the
other. This is whal | wanted 1o bring it
to the nolice of the Minister. Why are
they lying unattended to and why soiae-
thing cannot be done 1o get them buck
on the rail?

For example, in the field of industry.
the State of Gujarat has made a proposal
for Nylon 6-Filament Yarn Project which
was envisaged in the Plun and u letter of
intent was passed in 1971, For one reason
or another. it hung fire. At that time, this
project would have cost Ks. 45 crores.
But due to the delay and price escalation,
it has now gone uplo Rs. 63 crores,
It is a mational loss. Moreover, it is a
project where many small  weavers in
Gujarat who have small industries have
got 1ogether inlo a cooperative. As a Joint
seclor. these weavers' coopenatives are
also coming in  with the Stute sector to
have this factory. Yet. it has not been able
to find the final day-light with the Gov-
ernment of India. 1 would like to know
why,

Similarly, the Sponge iron project is
also wailing on the sidelines for a long
time. The Government here has been drag-
ging its feet, What | am trying 1o say is
that the procedures that are involved in
getting an industry to po through and
take a final shape are so complex and are
so complicated and go thyough so many
different Jdepartmemts thfit it takes a long
lime to go through. So. comirg back to
my first point. if we do want il to be 2
Year of Productivity, if we Jo want o see
that the production increases fast, then
these difficulties which keep arising will
have to be removed and something will
have to be thought about.

There is also a problem in the location
of industries. The location of an industry
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takes a long time to decide and many a
time the location is not decided on merits.
1 have., unfortunuately, to bring this to
your notice and to the notice of the House
that many a time an indusiry is located
because of certain preSsures, political pres-
sures, Members of Parliament demanding
an mdustry In their area or whatever it
miy be. | think the Governm.nt must take
into account the question whaie it will be
more feasible in area wherever it s most
feasible, it should be locaied without any
rancour. This is not being dJdone, There-
fore, these things are hanging fire.

1 want to bring a very particular in-
stunce to the notice of the House and that
is thix, In India, it is a well-known fact
that there is a great shortfatl in the pro-
duciion of railway coaches. The [actory
that we have today. the 1CF in Madras
and elsewhere, they only produce 1100
couches a year whereas w= reguire 2200
a year, The shortfall is soughit to be Gllad
by locating a new fuctory. 1 am glad the
Railway  Minister  has com: and my
plea will be heard better. Though [ Jdid
myation this fact, when the hon, Raitwav
Minister replied to the debate. he skilfully
chuse not te memion about it at that time.
So. | would again request him that  this
shoawl be taken into consideiation, The
Guparat Government  through its  [adus-
ttial Investment Corporetion asked for a
letter of intent to have a coava facory in
Guiarat. It had all the wherewithal, the
funds and everything was worked out. But
] do not know for what reasons it has not
bzen given to Gujarat as yet. I believe,
it is sought to he given somewhers else
for which there are no funds yet and even
when the funds are found. and a factory is
located wherever it is sought to be given,
it will only fulfil 600 coaches whereas
we require 1200 coaches, There is still a
shortfall which need not have becn there.
This is what I mean is the difficulty amd
unless these sort of difficulties are remov-
ed. 1 do not know how the shortages in
this country are going lo be overcome. It
is verv essential for us, therefore. to see
that all our factories, all ouar industrial
wwdertakings, work to their maximum
capacity, work in such a way 1hal we reach
our tareets.
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Now, you take the casz of cement.
Cement is one commodity which is requir-
ed by everybody and it is causing s0 much
trouble and scandal everywhere., There is
so mich trouble and scandal everywhere.

We have the capacity to proxluce 33
million tonnes of cement. It was targeted
for 23 million tonnes last year and we
only produced 2! million tonnes. ‘Vhy
did we not reach the larget? How do we
propose to reach the targe!?  There are
difticulties like power.

The other day I heard the Minister of
Energy saying in his reply that the Cen-
tral Government could nct do much in
this regard because the State Gowvern-
ments were respomsible for power supply
and that there were difficulties in the set
up of the State Government, [, for one,
am not prepared to accept that coatention
at all becamse, after all, this country is to
be ruled from here. If there are short-
comings, if there are irregulavcities, if
there are any difficulties, we must remove
them from here. There are ways and
means of doing so. Electricity Boards can
be told to manage their alfairs properly.
They do not stick to their schedules, But
4 promise for power is gives for a cement
factory. It is calculated at *that time how
much power would be required, It is also
calculated whether it is going (o be
available. When they are aSsured that it
is going to be available, then only lhe
permit is given, So when the permit iy
given and the power is no* made available
as per permits, surely some step has to be
takeg and those steps are pot bheing taken
as I feel,

I would also like to say that in the field
of technology. we have to develop in many
directions., For example. Gujarat is the
one State where coal has 1o be brought
from far away places. It is highly indus-
trialised State and depends heavily on the
movement of coal. Theie has been recent
discovery in certain purts of Gujarat. It i3
said that there is 60 million tomnes of coal.
Buy it is at a depth of 1,200 to 1,400 feet.
There are ways and m=ans in technology
in other parts of the world to be able to
extract what they call, carbon gas, because
in such a situation, coal cannot be mined
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in a conventional way. But we are no!
doing it. I do not know whai progress we
are making in that direction.

I would like to suggest that some
thought must be given to this sort of
technology so that they heip develop areas.
where industry is  located by producing
power or cnergy.

Lastly, T just like to particularly bring
to the oiotice of this House that we are
always worried about shortfall in  our
foreign exchange reserves.

1 do not know whether any thought has
been given to the fact thai touristn which
seems {0 have been given very litile impor-
tance. &5 a potential 10 carn foreign ex-
change. 1 do not kmow whether you are
aware that tourism is the third largest for-
eign exchange carner in our country, asthe
position cxists today. | do not know whe-
ther vou are aware thal plans are afootl to
get 3.5 million people by 1990 to come
as tourists to India. The potential 10 carn
wiill be in the vicinity of some Rs. 3,500
crores per annam. Has anybody given a
thought to this fac?! Buai, at the sume
time, I tind that ihe onority that this in-
diniry must receive, is nol being received
and 1 would suggest that tourism must
be taken up as an industry, At the monient,
it is nol tuhen up as an indusuiry and the
outlay in the Plan for this sort of earning
capacity is only Rs. 137 crores this year.
How can we expect  anything  withoul
putting in inpw? So, the input has to be
also higher i{ they are expeciing this
higher earning and, therefors, 1 would
suggest to the Mimister of Finance Lhat
higher priority be given (o tourism. We
did not even discuss it. W Jdid not even
find time 1o discuss it during these days
of Demands for Grants because it was
considered to be something of so minor
importance. But then it is something ‘hich
is earning what we want so badly. some-
thing that is gomg to make our economy
rise, something that is going to make us
one of the leading nations of the world.

Lastly, I would like to thank the Fin-
ance Minister for the small favours that

he has announced, particuiarly to dyestuff
small scale industry people. They were in
dire straits. 1500 technocrats had left their
jobs and come back from USA, England
and other countries and started factories
here and this excise duty on them was
weighing very heavy and they had to
close their factories since 27th February.
Now, I suppose they would get the re-
lief and would be ;ble to functiens.
But then [ do not know why this

thought was not given previously
and only when appeals were made
this decision was taken. I would

like to bring this to (he notice of
the Finance Minister that, once we start a
scheme like that, we must think of it from
the long term point of view and there
should not be disturbances in the way:
otherwise, it stops—the momentuin of the
work that they do .
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SHRI SONTOSH MOHAN DEV:
(Silchar): Mr. Chairman, Sir, I rise tlo
sopport the Finance Bill. Sir, the elo-
quent speaker from the Opposition, Mr.
Somnath Chalterjec. gave a very pgood
speech. It was more or less an election
speech. He also mentioned my name
many a time in his speech but he is not
present in the House at the moment. He
comes from a State where out of 365
days in a year almost for 300 days it
remains in darkness and there is no
light. Therefore, we are not surprised
when he, in his speech, could not throw
any light on anything. Instead he showed
a dark tiger in the form of IMF, He
went to tPe ext?nt of saying that part of
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the present budget was framed by the
IMF. Being 2 man from Bengal which
has produced so many cminent national
leaders it is a pity that he should consi-
der that a country like India will ever—
under the leadership of Shrimati Indira
Gandhi—allow any foreign agency (o
put pressure on us or we will yield to
them. -

Sir, while 1 welcome certain conces-
sions announced by the hon. Finance
Minister foday 1 would like to remind
bim about the one commiiment which
the ex-Finance Minister made in  this
House in 1980 in respect of formation
of a tribumal of Central Excise and
Customs, This commilment has not
yet been implemented and a few thou-
gand cascs are still pending before the
Ministry for which people are suffering.
1 mquest him 1o look into this problem,

Sir, 1 come from a State which is
having plitical turmoil for the last two
and a halfl years and T being one of the
two Members—other being a Minister—
in me [ represent iwelve MPs. Unfor-
tunatefy, the main reason for this poli-
tical wrnwil in my State is the econo-
mic backwardness, I am grateful to
the Centre that in the Sixth Plan  the
outlay has been increased 1o a greal ex-
tent and the amownt that has been allo-
cated is Rs. 1150 crores as apainst Rs.
305 crores in the Fifth Plan. The reve-
nue incothe of the Stale is so little  1hat
it becomss  Jifficult for
take any sieps for  development or to
take any project which can generate em-
ployment.

Sir, our main income is royally from
petral which is controlled by the Cen-
tral Governmenl. During British days
the royally on petrol was Rs. 10/- which
has been increased 10 Rs. 62/-. 1 would
like 10 sny that when Mr, Sarin was the
Chiel Adviser 1o the Governor of Assam
—it is not recommended by any politi-
cal leader—he made s sirong plea that
the royally on petrol should be increased
to Rs, 3i5/-. The other day 1 raised it
in the House also, The hon. Finance
Minister said that this is being revised
every four years. But in view the fact

the Stale 1o

that this is the only vital source of our
revenue, [ would urge upon the Gov-
ernment to take a lenient view and ac-
cepl our genuine demand of Rs. 315 as
the petrol royalty.

There is hardly aay industrial deve-
lopment in our State. The whole State
of Assam can be said as the industrially
backward area. In this respecl, the
banks there have got a vital role to
play. But if you take the statistic
about the guanium of money being depo-
sited by the people of Assam in the
banks, you will find that the correspond-
ing investment by the banks is not that
much; it is very little. Figures have been
quoted in this House time and again
and it really depicts a very sad picture. I
do not say that it is 1the tendency of the
Government not (0 make invesiments,
but the main reason is that the infra-
structure of the bunking organisation is
very much lacking there. In reply of one
of my Unslarred Questions, Question No.
8 on the 19th June, the hon. Minister ag-
reed that there are 550 additional branches
10 be established in the North-Eastern
region, bul he added that the State Gov-
ernment had not taken any iniliative. I
do agree that it may be a fact, but the
Central Government has also got a
part to play to cstablish  these banks.
After establishment of the banks. the
functioning of these banks should also
be organised in a better way., The area
head office of the Siate Bank of India
has been opened, but unfortunately, the
other nationalised banks like the United
Bunk of India, the United Commercial
Bank. Punjab and Sind Bank etc. have
not followed suit. Their head offices are
cither in Calculla, or even in places like
Dethi  or Bombay. As a result, hund-
reds and 1housands of applications  for
assistance from the banks etc. are lying
pending. 1 would urge upon the Gov-
emnment to look into this particular
problem. Either the Regional Offices
should be  upgraded in view of the
backwardness of the State, or the re-
gional managers in these areas should be
given more power. It is very difficult
for an enireprencurs from Assam to
come to Calcutta, Bombay or Delhi to
got his financial proposals approved and

! o | *
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sanctioned. It is very expensive and it
is also hard for him considering the
distance etc.

Further, Assam because of its tea in-
dustries and plywood  industries contri-
butes a huge amount as premia to the
Guneral Insurance  sector, but unfortu-
nately there is only one General Insur-
ance Company which has got a regional
office in Assam. In Mizoram, Tripura,
Cachar and North Cachar hills, there is
a good prospect for a regional office of
the General Insurance. This may kind-
ly be looked into. 1 am very grateful
to the hon. Minister for opening a divi-
sional oflice of LIC in my areza. Now,
the Life TInsurance Corporation is being
bifurcated soon nfo five organisalions, [
am a strong supporter of this. While
this is being done, head office of one of
the orguanisations should be sef up  at
Gauhati. This is a genuine demand of
the people. I must say with all res-
pect to :he people of Calcuita that in
Calcutta, the regional office of 1.IC  or
the State Bank have become u Jen of the
Union leaders only to create diklocatinn
and not to creat productivity. Recently
I have heen to one of the offices. herd
office of the United Bank of India. Once
vou enter there, vou will find that you
have come to an oftice where there  are
posters and posters displaved all around
and nothing else. Ten unions have put
their posters all along the walls, If there
is a rul~ for restriction of putting such
posters  in the P&T Department and
other offices, I would also request the
bon. Minister to have such a rui2, not
1o display the union posters in the banks,
This may kindly be considered.

If you have the head office of one of
such organisations, when you bifurcate
the LIC, in Gauhati, I can assure you
that you xould be able to uenszrate more
premia from the people. This is because
the life insurance scheme has got a very
good prospects there. Bot unfortunately
because the proposals are not accepted
promptly and also as disbursement of the
demand after maturity is very slow,
because the infrastructure is not there, 1
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would request the hon. Minister to con-
sider this particular aspect.

15.00 hrs.

While considering the various aspects
in that area, the Prime Minister did
form a Committee that was previously
known as Makwana Committee; now it
is known as Laskar Commitice. That
Committee from time to time has given
certain proposals to the Central Govern-
ment, including the Finance Ministry,
regarding the various development propo-
sals for that area and one of the moai-
toring body for implementation of these
particular  proposals is the NEC (North
Eastern Council). You will be shocked
and surprised to  know that after the
formation or division of Assam,—which
was under one Governor before, now
there are two Governors, one in charge
of Meghalaya and Assam, the other in
charge of the Union Territories and
States—there s no Chairman of the
North Eastern Council. As a result those
proposals which have bren monitored by
the Laskar Committee or the Makwana
Committee and which are supposed to be
granted either by the Central Govern-
ment after the technical know-how and
acceplance i given by the North Easiern
Council. nothing is moving there and it
is in a very standstill position. Keeping
that in view., 1 would request the Gov-
ernment—whatever might  be vour deci-
gion. whoever might be Chairman—the
Chairman of the North Eastern Council
should be elected or selected very <oon.

My another request is that  Banking
Service Commission which has recently
been formed is the most ineffective body
in Assam. In almost all branches in
Assam, in all the Nationalised Banks,
they are bearing huge losses because of
the shortage of staff. When you go 10 a
bank for any proposal, specially with re-
gard to the IRDP and other schemes, you
always hear from them saying we do not
have the manpower to deal with it.
Since the Banking Service Commission
has been established and a Chairman has
been appointed, T would request that all
the vacancies which are in North Eastern
region in all the banks must be filled up



361

immediately and the local people given
more scope Lo get appointnent there,

Lastly. 1 would through you
the Central Government to change its
aftitude towards the State of Assam.
Now there is President’s Rule there and
everylhing is in the hands of the Presi-
dent of India. Through the President of
India, the Governor is ruling there and
the Home Minister is in power. Keep-
ing that in view we should not say that
nothing can b¢ done in Assam because
there is & movement there. The Palice
is under vou; the Government adminis-
tration is under you: money is under you
and the Banking Organisation is under
you. If vou can prove in Assam that
you are really serious about the econo-
mic develepment of Assam, 1 am sure
the apgitation which has lost ground now,
will totally lose ground and the people
of Assam, who are patriotic in  their
feelings, will certainly come forward to
cooperative with the Central  Government
and will definitely create a climate where
this secessionist movement, which 18
going on there by the small sections of
the people. will die out and they will
again be in the nationa! mainstiream and
will be able to form Government of
whatever party might pet majoritv. With
these words. T support the Finance Bill.

request

15.04 bm.

(SHm1 CHanprAJIT Yapav in the Chair)

SHRI1 KAMALUDDIN AHMED
(Warangal): Sir, T support the Bill and
also the proposals that the Finance Min-
ister has brought forth. At the same
time I would like to draw his attention
about the non-performance of the State
Government.

Sir, we are commitlted to Planned
economy. No wwe are in the Sixth Plan.
During this period, we have spent thou-
sands of crores. But in terms of results,
_if we go through our targsts and achieve-
ments, 1 must say that the State Govern-
ments have not done well. Added to
that, there is a very dangerows trend now
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prevailing in the coumtry. During the
last six months, we have been seeing
reports in the Press, we have been hearing
the Finance Minister, Planning Commis-
sion. Reserve Bunk's Governor ang every-
body talking about the overdrafts and de-
ficit financing.

We can understand it if the Central
Government goes in for dzficit financing;
but #t is just unimaginable, we cun hardly

conceive of it if States go in for over-
drafts & soch an irresponsible  manner.
I believe we have a total of Rs. 1200

crores of over-draft now pending with the
States Governments. Out of this Rs. 1200
crores, the Government of West Bengal
alone has Rs. 372 crores to clear off.
Almost all the State Governments—
Rajasthan and other State (Governments
have done this. 1 am not singling ouf
any State, but I am pointing out that there
is a very dangerous trend.

Wherever these overdrafts are there to
be cleared off, they don't find any addi-
tional resources. They are not in a
position to mobilize their resources for
clearing over-drafts. These over-drafts are
rending; md 1o our surprise, what we
find is that we have been giving them
premium for all these misdeeds. The
solution that the Central Government is
coming forward with 1o clear off this
overdraft is that they say this—the Plan
ning Commission has said in ome of its
letters that if he overdrafts are pot cleared
off by the end of March. it will adjust
these overdrafis agamst the next years
plan outlay. Who is going to suffer? It
is the people of the Sfate that are suffering
because of this indiscreet financing  and
irresponsibe way of dealing with finances.
The result, as T undersiand it, is that
generally these gverdrafts occur due to ex-
penditure on non-plan sector. These over-
drafts occur due to their indiscret expen-
diture, If we adjust these overdrafts
against the mext year’s plan outlay. I
don't think that would be an appropriate
method or measure.

I was surprised when our friend Mr.
Somnath Chatterjee  pleaded for more
econornic powers for the States. As a
matter of fact, what T fing is'lhat abouti ihe
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present system of our finamcing and the
powers of the States to carry out plans and
economic programmes, we have to give a
new thinking, ie. as to how to achieve
our plan targets and how to carry out
and compiele the economic programmes,

For progress, peace is necessary. Un-
less there is peace, we cannot have any
progress. If we go through the conditions
that have prevailed during the last 30 or
35 years after our Independence, there is
hardly a year when there were no com-
munal riots or other incidents of violence.
In spite of all our efforts, communal riots
are still taking place; so also atrocities on
Harijans and Adivasis and then violence
in the industrial sector. Now, we are all
‘aware that about 34 lakh people are
on strike in Bombay and  unfortunately
the Central Government is not m a posi-
tion to do anything. When we think of
any measure then immediately it is said at
is 2 State sector and has to be dealt with
by the State Government. The question
of law and order also is %aid to be the
responsibility of the State; and if they
fail in controlling it, we just cannot do
anything. Sometimes, when there is any
violence, we discuss it in Parliament and
try to hold Gianiji responsible for it. I
admire him. He immediately assumes any
responsibility without any  power. HB
power under the present system is that he
can just draw the attention of the Chief
Minister or the Home Secretary can write
a letter to the Chief Secretary of the
State. Beyond that, there is no power.
But Gianiji will definitely come out and
say that we are taking measures and all
that. What T am  trying to plead is
that the whole system requires a drastic
change. What should be the power of the
State and what should be the power of
the Centre? I must say that we have to
give a rethinking to the enlire matler,

I may remind the hon. members that
when the Constitution of our couniry was
being considered., some apprehensions were
expressed that the draft Constitution will
not be suitable for our country. But in
their wisdom the then members approved
the Cons'ltution. I will only quote a
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little portion from Dr. Ambedkar's speech
wherein he said,

“The democralic executive must satisfy
two conditions. We must be 2 stable
executive and he must be a responsible
executive,”

“Unfortunately, it has not been
possible so far to devise a system which
can ensure both in equal degree. You
can have a system which can give you
more stability but leds respansibility or
you cun have a system which gives you
more responsibility but less stability.”

So in that way, the American and the
Swiss system give more stability but less
responsibility. The British system, on the
other hand. gives you more responsibility
but less stability. The reason for this is
obvious and all that he hus said, with the
result that we have opted the British
Parliamentary sysiem. Under this system,
for anything that huppens, we cannot hold
anybody responsible,

Now, if the law and order fails, [
don't think we have clamped the Presi-
dent’s Rule in any State for the reason that
the Siate Government has failed to main-
tain the law and order situation nor have
we huve been ahle 1o clamp President’s
Rule and dismiss the Government for any
fiscal mal-practices. So. my humble sub-
mission through you iy that we must give
serious thought 1o this, We adopied the
system of British Parliament and unfortu-
nately we have not been so successful im
that system.

SHR1 SATYASADHAN CHAKRA-
BORTY: Who is going to dismiss the
Central Government for law and order in
Delhi? (Interruptions)

SHR1 KAMALUDDIN AHMED: You
should hear me. I will explain every-
thing. According to the area of our
country and the size of population, we
could have tried to See whatever systems
are prevailing in the two advanced count-
ries in the world. The two more advanced
pations in the world are: the USSR and
the USA. Now, if we had to adopt a
system, we should have adopted the
system of the USSR or the USA. But
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we have adopted the system of a tiny
country which perhaps was in a way
instrumental in giving that system to us.
My submission is that this is not a matter
where anybody must feel touchy about it.
What I say is that the present system,
requires a re-thinking, it requires a re-
assessment as to what we have done. My
submission would be that we must make
a system where this Central Government
becomes more responsible and more
powerful. We are in a very typical type
of predicament, that we have an adminis-
trative set up which is never responsible
for anything. If the Plan targets are not
achieved. no officer is held responsible;
if law and order is not maintained, no
officer is responasible, There is no res-
ponsibility on anybody. What I  would
supgest is that this House must take into
consideration the prevailing circumstances
and we must think of a system of Govern-
ment for ourselves, a Constitution for
ourselves, which will give protection to
the citizens amd also ensure progress of
our economy,

SHRI SATYASADHAN CHAKRA-
BORTY : Is the hun. Member advocating
Presidential system of Government? Are
you advocating the Presidential system of
Government?

SHRI KAMALUDDIN AHMED: I have
said, that the systems in the two must

advanced countries are, onc is
available in USSR. and the other is
available in the US.A. They can be

considered, they can be thought of, and
we must dreaw lessons from  history,
(Interruption)

It is the combined wisdom of this
House that has to evolve a systemm where
we should be in a position to give more
protection to our citizens and more econo-
mic prosperity to our people.

SHRI SOMNATH CHATTERJEE:
That, the people will achieve.

SHRI KAMALUDDIN AHMED: And,
through you ! will make a special request,
an eamest request to our feader, our
Prime Minister, Shrimati Indira Gandhi,
who got a massive vote. (Inferruption)

SHRI SATYASADHAN CHAKRA-
BORTY: Now you have come out.

SHRI KAMALUDDIN AHMED:
The massive vote of this country given to
her wns not merely due (o affection to-
wards her. (Interruption)

SHRI SATYASADHAN CHAKRA-
BORTY: You can make her the Presi-
dent. But she is more powerful than the
U.S. President, P

SHRI KAMALUDDIN AHMED:
It was more or less a sort of mandate to
find 2 Govemument which gives more
economic prosperity to the people and
also safety to life and property. ?

In the end, there is a small matter which
I would like to bring to the notice of this
House. Two years back we were told that
gas and oil were found in the Godavari
basin. Unfortunately., the ON.G.C. has
been poing at a snail's speed and we have
not been able to show any spectacular
results. 1 would request the Finance Min-
istry and the Ministry of Petroleum and
Chemicals 10 take up this maiter in right
earnest and go ahead with the programme
so that it may case the burden on our ex-
chequer. We may find oil and gas and
that will bring some prosperity to our
State and the country.

MR, CHAIRMAN: Shri Ashfaq Hus-
sain.

Wl FEEE gEE (IEAw)

AT §RT, ¥ IO AT & AT . A<
IGL T & FEEr 59 T ATEEy
H §EN 41§ IALIET T 85
RET @ 7w @ ol TAEH J1
AfeT & AU YT W FT GG § Tg I
AT TH VLA | 78T qgaT & TR 9T
FET A AT I 2T HT TTCETE
TT F, IGHT G T4 & FaT § TG
FER, 9 IR gWE AN AN |
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TF W 4 A gfifed wew swmr
ST | @Wl‘a'g?lw. qd.q, T
UH. To. T. o, fow g 8
Knowledge without character is a power
for evil only as has been seen in so many

instances of talented thieves and geatle-
men-rascals in the world.

srqﬁmra%a‘a (T # A fafe-
W § ®gAT V@A ¥,

I IT | W IWH FAWT & FA

Where should you seek for God? Are
not the poor ,the miserable and the down
‘troden Gods? Worship them first. I do
‘not believe in God or religion who cannot
wipe oul the tears from the widow’s eyes
-and cannot bring a morsel of food to the
lorphaned mouth.
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All expansion is life. All contraction is
death. All love is expansion. Ali selfish-
ness is contraction. Love is, therefore, the
only taw of life. He who loves lives. He
who is selfish is dying, Thercfore, love
for love's sake because it is the omly law
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A | qY WGIORT WYY K TN T, TF
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“I will prefer 10 be cheated by the
others than to cheat them.”

R’/ ¥ T, «ew ¥ Py =
yiay agt TA1 1 7g AmEr g
g 1 @ T AW AP -

Even a morse! of food we eat is taken
away from other's mouth.
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“Follow the truth wherever it may
lead you: Carry your ideas to the utmost
logical conclusion; Be not cowardly and
hypocritical; You shall surely succeed”.

TR PA T INE E AT | AT AT
FTIHFITRE -

“Be of good cheer and believe that
we are selected by the Lord to do great
things; we would do them:

Hold vourself in readiness, that is, be
poor and holy and love for love's sake;
Love the poor, the miserable, the down-
trodden: God will bless you”
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16.05 hrs,

[SHRI SOMNATH CHATTERJEE in the

Chair]

SHRI K. MAYATHEVAR (Dindigul):
Mr. Chairman, Sir, 1 support the Fin-
ance Bill introduced by the hon. Fin-
ance Minister on behalf of the D.M.K.
Party.

Sir, in the year 1979-80, the Janala
Government was thrown ocut by the
people of India anticipating thar Mrs.
Gandhi's Government would bring down
the price of essentizl commodities. Mrs.
Gandhi’s Government  will create more
job opportunities to the unemployed
people in this country.

1607 (Shri Somnath Challerjee—-in the
Chair)

Now, Sir, the most important duty
entrusted to the Central Government
and the State Government in this coun-
Iry lo see that the increase in the price
of all essential commodities should be
arresied and safeguard the interests  of
the common people, the middle<class,
the working class and the poor people in
this country. In the year 1977 the in-
flutionary position as  indicated in the
price index by the then Government was
about 22 per cenl. In the year 1980,
that is, immediately after the Congress
Governmenl came to pawer, it was red-
16 per cenl in 19R0-81. This
year,—1982-—uccording 10 the index
figure as given by the Government, the
inflation has further been reduced to 6
per cent. While the inflation has been
reduced considerably, it is the fundamen-
al cconomic policy and principle which
vc have sel lo ourselves to sce that the
prices also go down automatically.
Though the inflation, by facts and figures,
is contained to a great extent, the prices
are «till going up and are not coming

Jdown.
It shows that the inflation is not con-
tained. There is some reason or devil

behind the whole Indian cconomy which
is responsible for the rise in prices either
impliedly or indirectly. Who are those?
The Government of India should identify
and point them out and hunt them.
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Another point is this. The index pro-
vided by the Government of India re-
veals that the production of all essential
commodities is on the increase o a
great exient. When production increhses
necessarily and inevitably the price level
should come down. But what we find is
that the consumer prices are also going
up. Hon. Members in the morning men-
tioned and clearly pointed out that the
consumer price index is going up  very
fast round the clock, The common man,
middle class and lower middle class peo-
ple, working class people and Govern-
ment cmployees are unable o live. They
are moving like lifeless human beings in
the sireets of this coutnry. Sir, who are
those devils responsible for the artificial
rise in prices? Are nol the black-money
holders? The people of India expecled
that this Congress Government would
take action against the black-money hold-
ers of this country as was done in 1976,
Why are yvou afraid of taking that action
now? Of course, 1 am 10tally opposed
to any action against political parties or
political leaders. That should be avoid-
ed. I propose and recommend that
aclion should be laken under national
Security Acl  against all  bhlack-money
holders so as to reduce prices,

Sir, so far as payment of Income Tax
is concerned lot of money as lax arrears
is due from many aclors and actress, Rs,
24 Jakh is Jue from Hema Malini She
is not a poor lady. She is a multi-
millionaire. Her husband is  ulso
a  mulumillionair. Why this Govern-
men! s hesilant lo attuch their properties
to realise these dues. ltakhs and lukhs of
rupees are due from so many actors and
actresses, Rupees nine takhs is due (rom
the former actor. Mr. M. G. Ramachan-
dran. Apart from actors and actresses -0
many hundreds of crores of rupees are due
from many capitalists. This Government
should introduce radical measures so  as
to reduce the duration of lime reparding
the pendency of cases before the Tncome
Tax Tribunals or the writs peading be-
fore the High Courts and Suprcme=
Court, A case filed against some aclor
in tespect of Income Tax arrears in the
vear 1972 is still pending in the Supreme
Court.
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SHRI C. T. DHANDAPANI (Pulla-

chi): Who is that actor?

SHR1I K. MAYATHEVAR: Mr. Ra-
machandran, M.G.

MR CHAIRMAN: Please don't refer

1o pending cases.

SHRI K. MAYATHEVAR: Sir, it is
a Finance Bill,

MR. CHAIRMAN: Because it is a
Fmance Bil! vou cannol refer to pending
judicial  cases. You have mads vour
point.

SHRI K. MAYATHEVAR: Sir, m-
come tax arrears should be coliected
urgently without showing any sympathy
o these defaulters  because they have
property worth crores of rupees.

Sir, it has been staled that there s
black-money to the tune of Rs. 30,000
crores in the country and the black-
money holders are  running a parallel
Government against  this democratically
elected Government. Thercfore, you are
discharging your duties to the exlent you
did in the year 1976,  The people of
Tuamil Nadu and this country expect you
1o go forward very fuast in the interest of
the nation and the poor people und bring
down the prices,

Today. in India, the rich man is every
day becoming richer, and the poor man
is becoming poorer. We arc having very
good schemes for providing employment
opportunilies o the people, and hundreds
of crores of rupees are being granted to
the State Governments for this purpose.
but the Stale Governments are not utilis-
ing those funds properly for crealing em-
ployment opportunities for thc unem-
ployed people in the rural areas. There
are a number of Central Schemes like
IRDP. National Rural Employment Pro-
grumme, Food for Work, Primary Health
Centres, Family Planning Schemes  etc.
Under this schemes, hundreds of crores
of rupees are being granted to every
State Governmeni. You have granted
many crores to Tamil Nadu Govermment.
also under these Schemes, but as correct-
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lv pointed out by Shri Dhandapani,
Leader of the DMK Party in Lok Sabha,
and Shri Era Anbarasu, Congress (I)
MP a few days ago, the money has been
calen away by the ADMK men in  the
rural areas. As promised by the Apricul-
ture Minister the other day, I am once
again urging upon lhe Government 10
make enquiries or direct the State Gov-
ernment of Tamil Nadu to appoint Taluk
Level Committees, District Level Com-
miltees and State Level Commitices 10
go imo the merits and demerits of the
various transactions so far as lhese Cen-
tral Schemes are concerned. Except these
four Cesiral Schemes, 1he State Govern-
ment of Tamil Nadu has nol propounded
any otker scheme. According 10 me, and
according 1o the majorily of the people
of India. the State Government of Tamil
Nadu is not there to safeguard the in-
terest of the people. Therefore, the Cen-
tral Governmenl must come forward and
sec thal the interest of these peeple are
safeguarded.

It Tamil Nadu, the State Government
had wrilten ofl nearly eight crores  of
rupces of loan to be repaid by the re-
rolling mill owners to the Government of
Tami} Naudu.  The Tamil Nadu Govern-
ment was very kind and accommodative
cnough 1o the multi-millionairs, these
re-rolling mill  owners  in Tamil Nadu.
But what is the Government of Tamil
Nadu dJoing as far as the poor people
are concerned? They are attaching the
propertics, even utensils and agricultural
implemeants of the farmers and peasants
of Tamil Nadu lo recover the loans and
debts payable by them. 1 would like te
know from the Finance Minister, whe-
ther the Central Government has cver
promised to the farmers of India or any
State that they would write off the loans
and debls of farmers, if they were ins
tulled to power in the elections? Further,
has the Reserve Bank of India ever
commitied to the p&dple of Tamil Nado
that the Reserve Bank will write off or
help the Tamil Nadu Government by
granting money to fhe extent of writing
off the loans and the debis of the farm-
ers of Tamil Nadu? I would like to

know this from the Finance Minster.
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However, | can suy that you never came
forward with such a proposition; you
never commitied 1o the farmers of Tamil
Nadu or any other State that you would
wrile off all the loans and debts imme-
diately ofter you came 1o power. We are
all  polilcians, we koow our financial
limitations, we know (hé constilutional
restrictions and  other difficullies, But
there was one person in Tamil Nadu,
the present Chief  Minister, who pave
an assurance to the people of Tamil
Nadu in 1980, in the Legislative As-
sembly clection in 1980 that he would
wrile off all the debis of all farmers ir-
respeclive of the fact whether they are
poor farmers, medium farmers or even
big landlords.

MR. CHAIRMAN: Mr. Mayathevar, 1
can understand it if it is concerned with
Central allocations.

SHRI k. MAYATHEVAR: 1 am de-
manding that the Central Government
should come forward m protect the far-
mers of Tamil Nadu who are in trouble
bzcaus: of the false promis: given in the
last efection.®**

MR. CHAIRMAN: Name will nnt be
recorded. You  cannot  call somebody
cheat; he is not present here,

SHRI K. MAYAUHEVAR: Tumii
Nadu Government, Tuml Nadu adminis-
wrator, vhewod  ihe peopiz on the fuise
assuranee given t1 farmers in lamil Na-
Jdao Poople  thowpat ! i pre:lal
Governmen! in Tamil Nadu would wrile
off their loans and deb™ of the firmers
if they come to power. But immediate-
ly after coming to power, they staricd
arrcesting all the farmers and s.arted tak-
ing disdainful  procedures for collection
of debix and arrears of the farmers. Now
the agitation is poing on in Tamil Nadu
against lhe disdained procedure and ar-
rest of ull farmers and the aitachment of
all the properties of the farmers in ihe
rural areas. So, 1 urge the Central Go-
vernmenl to direct the Tamil Nadu Go-
vernment lo protect the nlcrests of the
farmers. Alihough the Tamil Nadu

Government has  cheated the farmers,
now you must give directive to the Stale
Government to implement the promises
given by thé AIDMK Government in the
last election, otherwise you must say ihat
they should get out from power, be-
cause they have cheated wantonly, will-
fully, knowingly and in a pre-planmed
manacr.

Sir, | have been demanding the Gov-
ernment to take very serious action
against the black-money holders, You
must ‘apply the National Security Act
directly against (he black-money holders
and hoarders, the black-marketecrs and
all anti-social elements.  These are the
people who are responsible for the rise
in prices, artificially or impliedly or in-
directly.  Unless you take action against
them, as you did in the year 1976, there
is no possility of reducing of prices. 1o
safeguard the interests of the people of
their country.

Sir, there was an offence commited by
some actor in Tamil Nadu in  the year
1972 under the Forecign Exchange Repu-
lation Act 10 the wune of Rs. In lukhs.
Th: case wus pending from the year 1972
to 1976. The present Prime Minister's
Government  during  1972—76  did  not
want to pardon the offence of thut  actur.
But in the year 197R unforlunately that
criminal offence was purdoned and eacu-
\ed. The case was withdmawn by the hon.
the ex-Prime  Atinister of India, Alr.
Mogarji Desai. Why 1 am referring this
to you is that this has caused a great and
irreparable loss 10 the Exchequer of the
Government of India. Rs. 16 lakhs huve
been lost by pardoning crimimal offence
commited by an actor under the Foreign
Fxchange Regulation Act, Now, 1 demund
the Central Government to reopen and
take up the case and review the case again
and take action for the oflence committ-
ed for Rs. 16 Takhs by the Actor. The cri-
miml offence never dies unless the person
dieg.**

MR. CHAIRMAN: These words will
not go on record.

- - =

**Nopi recorded.
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SHRI K. MAYATHEVAR: Therefore
1 request the Goverpment 10 reopen the
case again and punish the offerder and
punish all income-tax evaders and all
smugglers and all black-marketcers and
round them up and take serious action to
reduce prices. Otherwise there is no other
alternative to reduce prices and save Lhe
people of India.

With thase words, I conclude and thank
you. And 1 support the Finance Bill
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“Minerals under Exploration: A
scheme for detailed investigation of the
prespect in the Rampura-Agucha Mines
in the Bhilwara district of Rajasthan is
being implementey by the Hindustan
Zinc Limited. This deposit is suitabie
for open cast mines and it is the largest
and richest deposits of its kind discover-
cd so far in the country.”

w97 3xA v Frofer feer 8

“Our reserves of §3  million  tonnes,
containing 13.89 per cent zinc and 1.5
per cent lead has been established.”
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PROF. SAIYASADHAN CHAKRA-
BORTY: e said it jn the Parliament bul
who cares?

SHRT G.L. DOGRA: But that should
he complicd with, The quesion is that in
Rajdhani and certain other trains which
are important (rains, probably they do nol
allow MPs 1o travel  without paying 1he
surcharge. This is very insulting, rather
it is humiliating, 1 join with him and [
think every Member of (he House will
win with us that this attitude is derogatory
to our position and this should oot be 10-
lerated by the Govemnment. It is very im-
portant. A man is a Mipister fo-day and
he cecases 10 be a Miniser tomorrow. He
hav to truvel in the class in which we
travel. When he hecomes a Minister, he
filies or truvels in a higher class. How i
this justified? He should  ravel in the
cluss allowed to an M.P He and his staff
can have more seats and the security man
and the stafl can travel with him, but the
dignity of the Parliament must be main-
tained. T think this one aspect we must nol
forget Gandhiji said that everyone of us
Should travel in the 11 class, which is now
M class. The bureaucrats must be made to
Tilak said about the bureaucracy, Hhe said,
“These are the people who are keeping the
power in their hands and they are unwill-
ing to part with it He alsg said that if he
was placed in their ponition, he would pro-
bably have done the same thing. He said,
‘Since we have undertaken 10 fight on be-
half of the people. we must wrest the
power {rom bureaucrats and place it al

the disposal of the people and utilise it in
a manner that it helps the people. That
is because the bureaucracy, as he put it,
everywherz wants to scize as much power
as possible and it v unfortunate that a
director coming here to attend a Commit-
lee meeling which consists of Members of
both Houses of Parliament should talk
in a way as if he is doing us some favour.
This. 1 take i, is an insult to this highest
forum, namely, both Houves of Parlia-
ment. Thercefore, I join Mr. Jha on that
wole,

1 wanted 10 bring to the notice of the
Finance Minister certain points. But, I
think these should be studied. T won't give
my own personal opinion about them be-
cause it may hecome a major of contro-
versy later. There are points which  we
are confronted with and we cannot afford
1o ignore the same any more,

Sir. it is a mater of fact that the whole
world is passing through a crisis both fin-
ancially and politically. It is necessary for
stability 1hat there should be peace in
the world. Shrimali Indira Gandhi, our
Prime Minister who is doing ber utmost
Ours is the only country due to her fore-

" sightedness, playing a major role in seving

that there is peace in the world. Things
are very delicate. There is crisis here and
sometimes clewhere, There was a crisis
in Furope and people  thought that war
might break out there. Now, that is being
pushed on to Asia. W have (o try our
best to see that war does not break here
because it will be divastours to the whole
world, and primarily for us.

Sir. we have a very sound fordign policy
We want to progress and we want to be
friendly with our neighbours. We have
seen that our Prime Minister has been
going from place to place—she went to
Engiand a few days ago; recently she
went (o Saudi Arabia and  other
Arabian countries. She is doing  her
utmost. Prohably her (ours are suc-
cessful. All ht raesenk.ev ue se
cessful.  All  these are useful. We
dustry as well as in agriculture. Increase
in production through big landowners will
not give peace to this country. It may lead
fo certain other things which are mlready
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visible on the surface. If we want real
peace and if we want stability, we have to
involve the people of our country, the
common masn of the country, in the pro-
cess of production,

Our people should be involved in  the
agricultural processes. We gave the slo-
gan of land reforms. As Chaudhury Sunder
Smgh put #, land reforms, could not he
be Jone and  probably these cannot e
done now. The people who are living n
the rural areas will have 1o bhe involved
tn the agriculiural processes. Whal the
landlords are doing now is that they are
mechanising all agricuttural opcrations
which is leading to unemployment and
frustration of the people. There is a dan-
scrous 1ype of struggle poing on in the
rural areas—it may be less in Punjab or
it may be more »n U.P. or in Bihar. As
the population increases, the number of
frintrated people also increases as they do
not find opporiunities for employmenl.
We may lake the solace that we are be-
coming selfsufficient in food but if people
are not involved in production  process
and they have no purchasing power then
there will be food riots,
planning, whut way we do and how  we
do all that mullers. We have to utilise the
vast man-power  resources  avidlable  in
pur couniry as otherwise we will be con-
verting them into a frustraled chunk of
people who go round and indulge into
anti-social activities., So. Sir, we have got
to look inte 1 and instead of allowing
the whole agriculural tp get converted in-
to mechanised one we must sce how far
mechanisation is useful. Somebody should
study this aspect, We have also to study
how we can best utilise the vast mun-pow-
er available in our country. I do not say
that there should not be mechanisalion at
all but we have to see how far we should
go in for mechanisution.

Furthzr. Sir.  whacther 4 parson s a
capitalist, landlord, technician or middle-
class he wil have to live as part of the
cconomy. We huave 1o think on those
fines. Isms are not goig 1o help, Sir unless
wa think we are one nation and every
human being has a right to {lve and we
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provide them with work, only then our
economy is going to march forward,

Sir, we are putling a lot of national
resources for moreasing agricullural pro-
duction but at the same lime if we are
not gelling feed back that sector
30 far as resources are concerned, then we
have to seriously stody  thiy aspect also.
We cannot levy income tax on agriculture
but we can have compulwry savings under
residuary powers vested in the centre, This
aspect should be  studied as 10 how far
compulsory savings ¢an be tappad. 1 would
ubo like 1o make it clear that whatever
resources we are putling even for inte-
grated development the \ame are going only
1o rich farmers. 8o far as small and mae-
ginal are concerned they are not getting
full benefits. Even there is corruption in
commercial banks in regard 1o implement-
ation  of our policies. Involvement
of  banks In corruplion is a  very
scrious thing and Finance Ministy  will
have to evolve some machinery 10 see that
there i~ no corruption in banks in the
matter of giving loans 1o the Small far-
mers, Al present there is no such machi-
nery.

Then, Sir, in the rural areas must of
the benefits are distribuled  through co-
opcrative banks and  cooperative  banks
are nol under Central contrel, Now the
Agricultural Apex, HBank  has come  up
which should have ~ome check on coope-
ralive banks. So far o\ commercial banks
are concerned Reserve Hank aof India has
cortirul over them but in respect of coop-
crative banks no otier bank has any con-
tvol. The Chief Exccutive of these hanks
are appointed and  removed by the State
Governmeat. So 1 would like 10 suggest
tha! etther the Reserve Bank or Agricullu-
ral Apex Bank should have control over
them <o thal their resources are not poli-
lically used. Political motivation should
not be allowed to pay any part in  their
functioning, '

Sir after a few Jdays we are having Co-
operative Congress and 1 was astonished (0
see that from a number of Stales only
Government officialy ure coming to attend
the Cooperutive Congress. as representa-
tives of lhe cooperalors, not the coopera-
tors themselves. This is very disappoint-
ing. On the other hand, we always claim
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that we are developing, we are marching
forward, and we have reduced the rate of
inflation etc. But there is ulter misman-
agement in this important sector of our
economy. When a Societly is superseded.
why are they noi ordering re-election im-
mediately? Is it not because Stute Gov-
ernmenls  concerned  feel that  their
henchmen will not be clecled to the So-
ciely il the elections are held immediately?
This is something very dangerous, 10 which
I wamed (o draw the attention of the hon.
Minister. This should be taken note of,

As far as the taxation policy is concern-
ed, I wanied 1o submit that rationalisation
of taxaton s very necessury, if we wanl
capital formation. We muost see. thm there
is proper proportion between direcy and
indirevct taxes.  In fact, wrong  taaafion
policy leads 1w black money and a parsl-
lel economy. If you have got lo control
it, you huave 10 have some scientific study
made not by the burcaucrats or the Uni-
versity professors, but by the political
economisi~, who must study it with the
help of computers, We must determine
the point beyvond which a particular 1ax
becomes counter  productive,  We  have
got giflerent raleg of Sales lax in  the
various States, and in most of the Sta-
1es rates are very high and  there has
never been a proper examination, of in-
come 1ax rales.  Every year Planning
Commission insists on  additional  resour-
ces, and an their part State Governments
go on increasing the rate of Sales Tax
and other taxes indiscriminately. These
deps do nol yield real resources.  Why
should Planning Commission  insist on
additionul  resources in terms of money
when the purchasing  power of money
hay gone down tremendously? In cer-
tain cases, the additional resources nay
become counter-productive. 1 Lnow that
in the First Plan, we spent seven and &
half crores in our State Jammu  and
Kushmir, and whatever we could do 1o
consruct with that money at that (ime
cannot be achieved by spending hundreds
of crores now, There is, therefore, no
doubt that the real value of money hus
gone down drastically, and, therefore,
thiy requires a serious thinking, To order
1o have a proper capitul formation, we

must  curb the generation of  black
money, We have to stody, as to what
should be the proportion between the
direct and the indirect taxes, and upto -
what limi; a tax wduld remain produc-
tive, and beyond whul point, this beconi-
es non-productive. This is one point
which should be got studied and the re-
sulty followed in our taxation policy,

Now. I come 10 the consumer prices.
Theswe are not under our control, The
consumer prices may nol be rising, a3
fasl ag they were, but they are not be-
ing brought down also. It isha purado-
xicul situation,  Our production  has
gone up. The rate of inflation has come
down, but the consumer price index is
rising. You will po; be able to control
ths consumer prices unless you are able
to confro]l the food prices, This s ihe
main factor, Thig is one thing which
we have been ignoring. We go by the
canaons of western economy, whereas
feodgrain is not being used by them as
much as we use it in India or other #as-
tern countries. However, we follow the
western - economy,  their canons, their
teachings and their theories. A farmer
must gel remunerative prices.  We must
fix 4 remunerative nrice once for all for
everything and we must maintain that
price. And if the price of input goes up,
we must subsidive  jhat.  Nobody  hus
studied whether it is an increase in prices
which is leading 10 inflation, or inflation
is leading to price rise, QOur Finance
Minister  has pointed oul very rightly
that we are nol our of the danger of in-
flution,  After every crop we raise 1he
price of foodgrains by about 25 to 30
rupees a quintal and as o result of it
whal do we find? The consumer prices
20 un and we have to give dearness
allowances, we have (o0 increase the
wages in enormous manner. Nobody has
studied this asnec; whether in India it
is‘ the inflation whick is leading to price
rise or price rice is leading to inflation.
Somebody must study it.  Since the in-
na_tiun has gone down some people
think  that our economy has become
healthy, 1 am not one of ihose who
hold tais view. 1 say it should be
sudied and studieg thoroughly by a
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competen; team. It is not a matler of
feeling, 1 have suggested the question
and not in answers thereto. Unless we
make complete study, it will not lead us
anywhere. Therefore, somebody must
study these problems and we must bene-
fit by such a study.

Now 1| come j0 credit squeeze, The
financial institution, have squeezed :he
credit. It has yielded some result. but
it has yielded adverse result also. So
far as the productive venlures are con-
cerned, so far as the small  socielies wre
concerned. so far as small scale indus.rics
are concerned, il has actuatly adversely
aftected them. This is not our intention
1o starve any productive instiwation  or
any productive unit anywhere whethsr it
is in the private sector or in a public sec-
tor or in a small-scale  industrial unit or
a proprilory concern or a joint  stock
company. But actuilly  they are starv-
ing for credit. 1 happened to work in
one of the coonerative federations, in-
dustrial cooperanive federation. 1 know,
whar credit squeeze means 1o them, |
know thar our poor artisany in the co-
operative sector are starving for mMmoney.
Therefore, this huas pot o he studied und
result thercof has 1t be implemented in
such a muanner 1that at least our  pro-
duclive units in the small-scale sector or
in the industry do not suffer from this
financial contraint, Whut 1 said abour
the agriculture holds gooy for industry us
well.  We have to increase production in
the industrial sector also, 1y is 1rue that
we have liberalised certain procedures in
the industrial sector.  Yesterday certain
amuouncements  were made hy the In-
dustries Minister in this regard. But all
these steps will be good only if we can
involve the common man inlo the produc-
tion process, and if an inteprated develop-
ment concept is carried to the people in
the rural areas and to the artisans. They
should also be actually involved in the
productlon p.ocess and  encouraged by
giving them credit facililies, We must not
give money to the hoarders. At the same
time we see that the public distribution
system does not work in whole of India;:
in the farilung areas in the hilly areas it
is the private trader who is serving the
people and is not serving at a very high
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cosl. Of course, we must be vigiland en-~
ough to control him but we must give
him some facilities also to serve those
areas. Otherwise in far-flung areas and
the hilly areas, if you want to serve through
the public distribution centres, it will be-
come very costly. Therefore, you huve 10
utilise them. The framers of our Cons-
titution and our planning system have op-
ted for the mixed economy and so far
in our jopography is concerned, without a
mixed economy we cannot go farward.
Probably Shastrifi }i, Prof. Chakraborty
and some friends sitting  jhere, may not  like
this idea bur the reulity of 1he siluation
1s that withoulr mixed economy we can-
not proceed. Mixed economy is a neces-
Bily.

in thai mixed economy, the credit policy
al the Stute  has 10 play an jmporiant
part. If we have u proper credit policy,
it is all right. We have to give facilities
in such o manner thart the common man,
and the process of production —in agricul-
ture, industry and handicrafis —are help--
ed. This hus to be cnsured. These poli-
cits fave lp be Liid down snd watched.

This is the point 1 wanted (o press.
There were ceslain more  points which 1
wanled to make. But  since thy  Chair
is hard pressed for time, 1 alw Jo not
wanl tu tauke more time of the Houss, |
have satd whalever was UpPCrmost in my
mind. | hope my friends will ke note of
them. They cannot sleep ovcr_lhcsc prob-
lems, Orherwise we ure sitting on a
volcuno. The common man has grea!
hopes from on our Prime Minister. She is
the only ray of hope for the poor. If the
common mam gets disappointed and fruw
trated. every thing will be blown up ond
every one of us, whether he is a Leftist;
Rivhtit or of any other opinion, will huve
to face nn awkward siluation,

I say what is ouiside this House; 1 don'
say anything ahout people sitting here.
Tt is not withoul any rcason taht there
has heen s failure of strike in Bombay:
it is not without any reason that there has
heen s strike failure in Bangalore. It
has happened, ont because of our popu-
larity. It is because people have lost hope
in the leaders. They have faith only in one
leader, viz Mrs. Indira Gandhi. If their
hopes are belied, it will be very bad. Qur
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country like a volcano can erupt and things
may become  worse. I do not know
what will happen then.
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MR. DEPUTY.SPEAKER: You may
fake, only one or two minutes more. You
may conclude,
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uE FauT faov o Y & P v
# 91geaT g7 U A FAWT 9T I g JAT-
¥ Tw & I HE AGT § I AR
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5,000 9T R w1 % 15,000
YT g1 AT

MR. DEPUTY-SPEAKFR: You may
continue tomorrow. The House stands
adjourned to meet again lomorrow at
11 a.m. lomorrow.

18.08 hrs.

The Lok Sabha then adjowrned tll
Eleven of the Clock on Friday, the 23rd
April 1982/Vaisakha 3, 1904 (Saka).



